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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH, LUCKNOW

T.A. 825/87

(Writ Petition No. 3091/81)

Jitendra Singh & others Petitioners. .

versus

Union of India & others ReSpondents.
‘Hon. Mr, Justice U.C. Srivastava, V.C.
Hon. Mr. A.B.Gorthi, Adm. Member.

' {

(Hon;‘Mru Justice U.C. Srivastavak

In the yeaf 1980 when 110 posts ofyClerbs (SECO)
were created in the Post and Tel egraph Department'in
U.F. Circle, the applicants' nameswere called from |
Employment Exchange, and their names were forwarded
by the Employment Exchange but no call letters were
issued to them. According to tﬁe reépondents, who hawe
filed counter affidavit only 13 names were sent vide
letter dated 29,9,80 by the EmploYmént Exchange.

Thereafter another list of 4883 candicdates was sent

intimating that these applications have been received

from the office of the respondents and the same are

being forwarded and they denied that the applicants
LoR)

L
were in the list whichhsent by the Employment Exchange
P

referrec to above. As the applicants were not al lowed
to appear in‘the examination, they filed writ petition
before the High Court, which, after transfer is the

subject matter of diSposai before us,



The High Court, vide interim order allowed to

appear all the candidates in the examination and the

results were also declared and they were found
successful and were giwen provisional asppointment .

Thus, the position is clear. If there was no proper

sponsoring by the Employment Exchange, the applicants

t  were™msd to suffer, for it.
‘ - I

oy , Accordingly, this gpplication is allowed to the

~extent that the appljcaﬁts may now be treated to be
duly sponsored céndidates froﬁ Employment Exchange

; ard having appeared in the examination in which they

| were successful, their appointment may be treated

i regular appointment 1ikeiqthers,. |

|  This application stands dispcsed & finally with

the above temms. -

Ak ﬂwﬂfg N L "

A‘.l\'r}g i . V,,.c -

Shakeel/ , Backmowt Dated: §i~'7,91.
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In the Hon'ble High Court of Judicature at Allshabad,

- ( Lucknow Bench), Lucknoﬁﬁ; 7

W’.-.P.- Ko, 5@%( -qf 1981. WF\

J‘itendra Singh and others, cetrae Peﬁitioners.

S.Bo.

Versus

» Post Master General _and others, ‘.."..Opposite-parties.

o an -

Index
Dewcription of ) Pages
P aper.xx

‘Writ Petition b

aefidfit 6 1

D ated

L 2781, R&%’

gounsel for the Petitioners
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KR IN THE HON'BLE HIGH COURT OF JUDICATURE’ AT ALLAKBAD

b

» L — | SITTING AT LUCKNOW | o w..m
- d M (I WRIT PETITION NO. ~  OF 198l

gff"

x\-;ov N

5w 600LcOPORENTPE

¢ e0 0806 eI
el

) Servajit Smngh

1.-/?tendr‘a Singh aged about QF}.years ) sons of &fi
Shailendra Singh aged about 23 liears )

Residents of 2)88/#12‘, thalla'Ary_ana[gar P, S.'"Nakva Hindola,

| fucknox )N | | R ‘

3+ Rakesh Kumar Tandon aged about QL{ yaars son of Sri

e

- G,N*Tandon resident of Mohalla RaMatna, PeS. Saadatganj,
, > _

~ Lucknow | . _
Miéhore'Kumar ipat‘ui aged about 17 years son of
Sri Ravindra Nath Tripathi resmont of L501 NeRo01d

‘ ickline Oalony:p Charbagh, P.S, }%umw Lucknow.
? Lal Bahadur Smgh aged about ;liA years, &bn of Sri
¢

I~
‘Bindra Bux Singh, resident of 288/12, Aryenagar, Ward
Yahiaganj, P.S. Naka Hindola, Lucknow. - . |

oo .Petitionéfs'
Versus | .
| ;/Post. Master General, U.P. Circle, Lucknow=226001
ﬁbﬁi’{.ﬁ@ N \/2/ Union of India through the Secretai*y I\ﬁnisti'y of Commi=
O' nications ‘Sanchar Bhawan Saﬁdar Patel Bhavan, New Delhi-
ﬁ/é// 1110 001, eee eee Gpp.Part:Les.

WRIT PEIITION UNDER ARTICLE 226/227 oF OONSTITUTION

To, ,
The Hon'ble Chief Justice and the other companion Judges

' ¢ the Allshabad High Court (Luckrow Brench) Lucknow.
gpw,  oftresd e fourt ‘,

& ,
L/Id 7 ‘The petitioners above named mst respectfully showeths=

4
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1¢  That in the year 1980 one hundred and ten pasts of
cller_ks (SBCO)were created in the Post and Telog zaph
Vopartment in Utter Pradesh Circle Iucknow aud recruitmnt

' | b omade™
of the said posts has bendecided to bei‘m;&by the Opposite

!

Pa“rty Noel o 4 | ‘,\\

-

S 2% Thot therelevant rulss for recruitment stipulate
*i ' that the candidates will be obtained through the
’ | Employment Exchanges and they will be selected on the

basis of writ ten examihat ione The educé’ci. onal qualificstion

fixed for the said posts ams High Schoole

t

33 That in order to fulfil the above vacancies the
Oppe ,Party Nos 1 on 166747980 sent éommunication to
‘fd//m “Director Training and Employment UeP. , Incknow for sending

names of candidates eligible for the. aforesaid postss

LI T:hat the names of the FPetitioners were duly f“"fﬁded

. . i -,.-;/
by the employment exbkange %o the Opposite Party Nos 1 ut

$he said opposite Fariy did not issue call letvters to the

~
[

Tot itioners for which no descretion was roserveds

' i Mloy-
>3 That the Te titioners were registered with the

all the requixements for

ment Exchages Tucknow &ad fulfil

he Petitioners were forwsfded on or

the nsmes of t

et the OePenosl

LA T N G .
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/ | 6o Th_at the eall letters t so many candic}ates?fo%
- appesring in the written examination have been
issued but z:he call lett.ers to the petitioners

have not yet been issueqd,

Te

| That when the call letters to the petltionerq were
not issved, they then enguired inthe office of the
OPPe par’cy Noel wherein it was revealec- that the

OPDe party No, l hés not allowed them to appear

in the written exammatlon and no call letters’ shall
- be 1ssued to theme '

That thereafter theﬂ2 (?etﬂnitlone Trs also contacted the
oh ¢
~ Opp. party No. 1to enquire about the matter who

has clearly refused to 2llow the petitioners to

appear in the said exammatmn.

Thatthe‘ petitioner.s are»qualified for the above
p osts and fulfil all the requirements for appearing
in the written examination but the obp. party no; 1
without any .reason has allowed certain other »persons
of the s:Lm:L]ar quallficatlon and category to appear
in the said examination and has refused to allow
the petitioners to appear in the said examination

causing 'grave injustice to them.

That the names of the petitioners were sent to
epp. §arty No. 1 by Director Training and Employ=-
ment, U.P., Lucmova in a proper and legal manner

. ty No. 1Mmakm diserimination in
but the onp par v No A g oo titive L
allowing eandi idates to appear in the sa:.d/examlna-

tionse Thp proposed venue of exammatlon is Nari

Shiksha leetan, Qaiserbagh, Lucknow.
That disailowing the petitioners Ato appear in the
above examinations is the deprivation of their

| valuable rights provided by the cons t:_’qu_tmn o

-
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India and in case if the petitirmers are not
allowed to appear in the w rltten exammetlon they
will cross age llmlts and shall suffer an irre~

parable loss and injury,

12, That a combetitia}n/of the similar status was held
in the Postal department where Sri Menik Chend and
others were not called for appearing in the written
~ examination who filed a writ petition No, 1056 of

| 1981 Menik Chandra and others versus Post Master
General and others in the Hon'ble Eigh Court of a4
Lucknow which haé been admittéd for hearing and

bhe pétitiQners of the above writ petition were

allowed to appear in the written examintion by the

N order dated 4‘29.3.81 and they appeared in .the exami~
formd) /

nation accordingly,

i

13, That being aggrleved by the orders of oppe. party
| No« 1 andhche isswe of a writ in the nature of
~ mandamus , fc,;e petn.tloners having no other effica=
cious, adequate and alternate remedy beg to prefer

\ .
thig Writ Petition on the following amongst other:

GROUNDS

(1) Because the recruitment is against the relevent
- rules since no advertisement has been made in
- leading newspapers, inifiting applications for the

above posts,
/".
- (did) Because the recruitment also suffers fromlegal
T mfirm:x.ty since 62 more candidates were available

from t“mp.',l.cs:;nnen‘c ’fbcchanges but they have not been

called for written examination.

(iii) Because the refu.sal'by oppe party No. 1 to issue

it

-'00.50

et
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call letters to the petitioners when they fulfil the prescribed
conditions is arbitrary and in vi'ola.tion_of grticles 14,16 and 19
of the Constitution of -Indias

A

(1v) Because the Opposite Party los! has comitit ted mis =
'“'take appémnt on the face of'the' record in refuéi.ng to dl ow
the petitioners and allowing certaindher persons d the

_same cabtegory to apppear -in the examinati ons)

(v) Because tie Opposite Barty no.1 i s comitted an
orror of law and jurisdiction not affording to the Petitioners

‘an equal opporbunity inthe mtter of employment and te order

is discriminitary e

T o - |

-4 | (vi) vBecause f-he order of the Oppsi Party no;§1 _éu.’ffer

) from errors of law and jurisdioticn amd is not in ey Wy

mainta;inable.vf | |
 WHEREFORE, »thq ;’étitionex:s pray =

(@) That 2 wit or direci;iqn in the na:‘!zure of mandms

be issued directing the Opps Parties toallow the Detitioners

4o appear in the aforesaid written examiratio n

(b) Tat the cogt of the writ Eetitio.n be allowed

to the Felilioherse

7@@((&&&9 (¢) iha,t the matter is urgent time for farteen days
R )2 |

notice may be waivede

%

(3)  at any other wirt or direction wiich this He'ble
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Court might deem just and proper in the circumstances |

" of the case be also allowed to the Potitionerss

- Imoknow o - :
| RELSLalss g o
(R-B-Iuo Shukla )

&kvocate
Counsel for the Petitionerse

Dated 2nd July 1981



Jitendra Singh and others ... o« . Petitioners.

Versus

Post Master: General U,P.Circle Lucknow &A.othe‘rs

‘ . - ;..Opp.Par‘ties_.

iﬂo - B | AFFI DADIT IN SUPI:‘ORT OF WRIT PETITION

ML\L‘W_ - - ’
I, Rakesk Kumar TrJ.pathl, aged about 19 years, son

of Sri %}.Raﬁmdra Nath Tl‘lpaul’ll resident of 1501 W, R. Old
Sick Line Colony Charbagh, P.S. Prwnw?w?, Lucknow the deponen

do hereby solemnly affirm and state on oath as wder -

?L - le That the deponent is the petitioner in the above writ
h Petition and is well convergant w:.tn the facts denosed

to hereinafter,

%e. That para 1 to 12 of the Writ Petition are true to my
on knawledéep | ”

%@//Lucknow, dated: | " \%ﬁ%—: Gh ML !% TERY
' 2 W M 153 f ‘ '
Deponent.
e VERIFICATION ‘ i

- I, the above named deponent do hereby verify that the
.co‘ntents of paras 1 toIlQ of the above Writ Petition are
true to my omn knowledge. That no part of it is false and
nothing material has been concealed, so help me God,

i / . o N \Qh' N (PHIR | md

Deponent,

I identify the deponent who has s:.gned% t’;%” ‘

-
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Ir the Hon'ble High Court of Judicature at Allshsbad
Lucknew Bench,Lucknew,

ANNEXURE NO. 1

in
Writ Petitien No. 3021 eof 1981
"Jitemdre Singh amd ethers ee «s oo Petitioners

) =Versug~
Pe st Master Gemeral U,P, Luckrow and amether,,Opp-parties,

ANSTRUCTIOND IO THE CANDIDATES

The prescribed spplicatien ferm may be ebtained frem the
Directer of Employmemt & Trainrimg free of cest smd sheuld be
submitted to the Empleyment Exchamge cemcerned duly filled in
at the earliest alengwith the required decuments meted belew:

(2) Matriculation er egquivalent examinatien certificate g
and certificate of ether higher qualificatiens aml evidemce
showing date of birth in Christian eras if the seme iz met
included in the Matriculatien er eguivalent exasminatioen
exsmination cerdificate, List of documents to be submitted
with the spplicatien,

(b) Certificate relating te character smd cemduct frem twe
Tespectable persons (mot relations) whe are well egquainted
with the spplicant im his private life,

(e) Certificate frem previeus empleyer givimg detazils of
his/her past serfice if the csmdidate is a retreached Central
Gevt, empleyee =md discharge certificate for Ex~-Servicemena,

(d) Twe cepies of pass pert size photegrsphs ef the
camdidate duly sigmed im full en the fromt side of them(ene
to be pasted en the spplicatien ferm),

NOTE:= Phetegrsphs sheuld be sigmed by Uthe gplicut khinm~
gelf and it sheuld not be get attested by amy ene,
(e) Certificate of being seheduled caste er scheduled
tribe im the prescribed ferm fwem the cepetemt sutherities,

Must be a citizen of India, Sikim, Nepal & Bhutem, = |
§§3 Must have passed natriculg%ion oT an equivaleat examinatie=
of a recegnise University er Beard,

(¢) Age betweem 18 smd 25 years em 1.7.80 i.e, the camdidate
must net have beem berm earlier tham 2-7-55 zmd net later
thea 1~7-62. The Upper age limits relaxsble by S years

in respect of scheduled castes, scheduled tribes, bemafide
displaced Gold Smith smd 10 years erthepaedicelly handi-
czpped persems smd by 3 years plus the peried of service
rendered fer retremched Cmetral Gevi, Empleyeee smd Ex-
gservicemen previded they had been @ Incentinupus service
for met less them six menths befere retreclment emd
preduce a certificate thereef,

(d) Recruitment will be made threugh a cempetitive examinatien
the dat:f fmd veaue of which will be intimated later on,
There will be enly eme paper of Artimetic of Matriculatien
stqndard, A minimum ef 33% will be Aqualifying stamdard,
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The paper will be of 100 marks smd of 1 heurs duration.

(e) Selected candidates will have te under ge traimimg

in the use and working ef adding end 1isting machine,

They will not be paid any allewence during the peried of
troining and they shadl have ® te under go the trsiring
at their ewn cest, Thelr gervices will elee be 1igble fer
tremsier te any pest effice in U.P, Cirele, -

(£) Tae examination for ihis pecruitment will be held at
N | Lucknew only and no T.A. will be given to the cemdidates
R V. for taking the exgaination.

1f any of the requisite documents is not gubmitted aleng.
with the applicatien, without giving aay valid reasens
therefore or of the particulars Parni shed in thke gppli-
catien form are jneerrect er imcemplete, the spplicatien

is lisble te be rejecteds.

jny attempt on.the part of the candidate te enlist

gupport for his candidature by other means shall
disqualify him for recrultment, :

(i) Only thes e candidates, who have been gelected for
| gppoinmtment will be informed ef the resulls Ne
- ROV : enguiries about the result for the exminati@m will
4 ~ ‘ o . be % entertained and under ne eircumsignces a '
{ © rpe-examination of the paper will be uader tzker and
the decision of the P.M.G.U.P.Circle in all matier
. relating te the exsmination must be taken as finals

L . , sd, R.P.Singh
‘ | S | For Po stmaster-GeneralyUdPs.

7 . FRYER @K}ﬁriify}.&,&f‘i!’{@ﬁ?i&?/%(‘ :
High Court; Allahabad
© tucknow Bench.

st (M e

g L s i S

i'“tf%‘f®“‘m (T
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In the Hon'ble High_Cburt of Judicature at Allahabag {

Tuckn ow Bench, Iuckn ow .

v
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Annexyre No, 2.

In - :
Supply, Affidavit
i

n
Jitendra Singh =vsa P.M.G. and anothers
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V)\
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High Court of Judicature at Allahabad,

(Lucknou Bench) Lucknou,

Counter Affidavit on behalf of
Opposite parties no.__

Writ Petition no. 3091 of 1981

Sri Jitendra Singh and others ~  ,...,Petitioners
Versus
Post Master General and others «++.Respondents

: R.P.3ingh, aged about Sﬁ"
years, son of Sri’S.p. Singh,
‘ Assistant Post Master
(Staff),_—
General,/Office of the Post
-Master General,U.P.Circle,

Lucknow.

....Depohent

I, the deponent abovenamed do hereby solemnly

affirm and:stateras under i~

1.That the deponent is the Assistant Post
Master General{Staff), Office of the Post Master General,
U.P.Circle, Lucknou and Hasfuix¥ tead the contents of the
writ petition and the annexures fhereto énd has understood;
the contents thereof and is fully conversant with the facts

stated in this counter affidavit.

2.,That before giving a pafauise reply to the
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contents of the urit petition some facts which are relevant

~to the case are stated hereinafter.

3.That on 17th July, 1980 the District Employment

& Tfaining Dffice, U.Ps was sent a requisition for recruit-

ment of 110 Louwer Division Clerks for Post Office Savings
" Bank Contract Organisation alongwith statement showing

. likely vacancies in different Head Fost Offices uhich is

annexed as Annexure no.A=1 to this counter affidavit,

It is pertinent to mention that in the letter it was

clearly mentioned that the totgiinumber of applicatiohs

collected from g;%h sﬁatioé should not exceed five times
the'number of vacancies notified bat@gory_uise i.e;
Scheduled Caste, Scheduled Tribes, Ex=-Servicemen,
physically handicapped, deaf and other communities, and
for the use of which five hundred and fifty blank appllca-

tion forms uwere sent to him.,

4,That thereafter on 29.8.1980 four{4) lists
containing sponsored applications alongwith forwarding
letters were seht by Lucknow Employment Exchange to the
Post Master General, Uttar Prgdesh( hereinafter referred
to as P.M.G.,U.F.). Thereafter again on 6.9.1980 one
separate list containing applications of 488 candidates

with covering‘lett@rs was ForUarded to Post Master General,

U.pB,

5.That thereafter the District Employment ‘

Exchange,lucknou was asked to intimate the reasons why so

- many application forms have been forwarded to PME,U.P.

The District Employment Exchange Officer,lucknow informed

by a letter dated 17.11.1980 that many candidates brought

forms with PMG's Office staff and deposited in the office

of the Empldyment Exchange, therefore, all the forms Were
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forwarded to PME, U.P.,

1

6.That in reply to thecontents of paragraph 1
of the writ petition it is not disputed that there were

110 vacancies,

7.That the contents of paragraph 2 of the urit

petition are not dksputed.

8.That in reply to the contents of pgragréph

3 of the writ petition it is submitted that the contention
of the petiticner is not correct due to the fact that the
Director, Training and Employment, U.P;,Lucknou controll-
ing all Employment Exchanges in U.P. was requested vide le
letter no.Rectt/M=-13/80/4, dated 17,7.1980 for obtaining
and sdbmitting application forhs of the eligible prospect=-
ive caﬁdidates in the prescribed application forms

through different employment exchanges in U.F.

8(i) That he was also asked that the total
number of applibétions thus collected should not exceed
five times of .the uacéncies notified categorywise i.e.
scheduied castes, scheduled tribes, Ex-servicemen,

Physically handicdpped, deaf and other community.

8{ii)That the letter dated 17.7.1580 alonguith
550 blank application forms and 80 requisition memos

were supplied to the Director Training and Employmeﬁt‘

I

Exchanges, U.P.,bucknow on 22.7.1980 by hand.
, i

- i
9.That in reply to the contents of para 4 of thes

. urit petition are not admitted. It is stated that the

Employment Exchange, Lucknou submitted the list of only

30 nominees vide its letter no.C/406/80 dated 29.8.1980




.

the tue copy of which is being annexed as Anpexurs A=2

to this counter affidavit,
| 9{i) That thereafter another lis£ of 488
' candidates was submitted by the Employment Exchange vide
‘4 '_ the letter np.C/D7D1/80/1387,'dated 6.9.1980, intimating
\ that these applications had been obtained from the
-{f | office of the PMG,UP, The letter dated 6.9.1980, along

with the list of candidates for post of Lower Division

Clerk, PMG, is being annexed as Annexure A=3 to this
counter affidavit. In the said list the names of the
‘petitioners 1 to 5 were mentioned at serial nos, 448,449,%

24,447 and 441 respectively,

10.That the contents of paragraph 5 of the
o | urit petition are denied and it is stated that the
candidates were nét in the list of sponsored candidates

of Employment Exchange.

11.That the contents of paragraph 6 of the writ
pétition‘are hpt disputed. It is further stétéd that
no call ietters were issued;‘bu£ hall ﬁermits were "
issued only to those candidates who were Sponso;ed by
"~ the Employment Exchénge; |
12.That the contents of paragraph 7 of the

writ petition are denied.

13.That the contents of paragraph 8 of the

writ petition are denied.

14.That the contents of paragraph 9 of the writ

petition are admitted to the extent that only sponsored

candidates were permitted. Rest of the cUntenpﬁ W[

paragraph under reply are denied

ey
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115.That the contents of paragraph 10 of the
urit petition are absclutely false, wrong and baseless anc
are.deniéd;'lt ié stated that the petitioners were not
amﬁngsﬁ the éponsored candidates as their names did hot

/ .
appear in the list of sponsored candidates furnished by

the émployement Exchange, Lucknou,

16.That the contents of paragraph 11 of the
urit petition are not admitted due to the fact as Hall
permits uwere issued to all the candidates who were in
the sponsored list. Rest of the contents of the paragraph

under reply are irrelevant.

17.That the contents of paragraph 12 of the

writ petitimn'are not diSputed in view of the fact that

the candidates were permitted in pursuance of the

directions of this Hon'ble Court and the declaration of

their result. is subjec£ to the decision of the urit

petition, -

18,That the contents of paragraph 13 of the

writ petition are denied. The writ petition lacks merits

“and is liable to be dismissed with costs.

19.That it is pertinent to mention that there
is no provisibh for making advertisement in the leading
newspapers for the recruitment for the pdst of Lower
Division Clerks, 9BCO,uhich is to be made from amongst
the nominees of the Employment Exchange vide instructions
contained in DG,P&T no,57/4/65-5PB-1 dated 11.6.1965, &

true copy of which is being annexed as Appexire no.A=4

to this counter affidavit.

20,That the grounds taken by the petitioner in

e U.I"i .J-I ] v ’
aw w 'J‘
th | $ Pl
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lacks merits,hence, the writ petition is liable to be

dismissed with costs,

o L
Lucknou ¢

March ( §,1982 Deponent

I, thé deponent abovenamed do hereby verify
that the contents of parégfaphs 1}and 2 of the affidavit
are true to my own ﬁérsonal knowlsdge, the contents of
paragraphs 3 t0v17vand 19 are based on records which I
believe to be true, and believé the cohteﬁfs of paras 18
and 20, to be true"No part of it is false and nothing

material has been concealed by me. So help me God.

Luckrows ;z%”f‘ﬁj‘

March y¢—,1982 : Deponent

I identify the deponent who has signed
before me.

" Qe

Raja Ram, Clerk to Sri
Ashish N,Trivedi,Advocate

“Solemnly affirmed before me on |S-¥ P
R " » i ) , L\
.atll. e é;.m./p-em. by ?\.QS\M—% '
the depcnent who is identified by 3ri Raja.

Ram Clerk to Sri Ashish N.Trivedi,Advocate,
High Court,Allahabad,Lluckrou Bench,bucknou
I have satisfied myself by examining the
deponent that he understands the contents

of affidavit which has been read out and

explained by me,
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In the Hon'ble High Court of Judicature at Allahabad,
- {Luekriou Bpnch) Lucknou,
CounterAffidavit |
Writ Petition no. 3091 of 1981
Jiteddra Singh and others «e..Petitioners
Versus
" Post Master General and others .. Respomdents
t . ‘ :
3
‘41} | | Apnexture no,A-1
INDIAN POSTS AND TELEGRAFHS DEPARTMENT
From
The Postmaster-General
Uttar Fradesh Circle, .
LUCKNOW= 226001 B
To ,
The Director, ;
‘ , Employment & Training,U.P.,
N - v Guru Gowind dlngh flarg,
; . Lucknow
NO. Roctt/m—13/80#4 dated at Lucknau, the 16/417th July,80 .
Sub*® Recruitment of Louer DlVlSan Clerks for the post of
Savings Bank Reorganlsatlon Scheme
Sir, .
Accompanying requisition in the prescribed form
=y _ for recruitment of 110{0ne Hurdred Ten) Lower Division

Clerks for Post Office Savings Bank’ Reorganisation Scheme
is forwarded for favour of collecting applicatiacns from
eligible prospective Candidates in the prescribed applicat-
ion form through'differeht Employment Exchange in U.P. and
foruarding them to this office so as to reach this office
latest by 10th of Aug. 1980. The total number of applicatio
s thus collected should not exceed five times the number

of vacancies notlfled category wise i.e. Scheduled Caste,
Scheduled Tribes, Ex-8ervicemen, Physically handicapped,
Deaf and other communlty. The applications received in exc-

ess of the required number will not be entertained.

A statement showing lkkely vacancies Head Post
Office wise is enclosed for your pformation to enable you !

ensure that rcqulred number of applications are received Eg

from different roglonal employment exchange.




..

i

S
‘\

-Lf

2,

Five hundred Fiﬁty’blank'application forms and
cighty requisition meémo in prescribed form are enclosed
herewith for submission by the eligible candidates. Timcly

submission of applications may kindly be ensured.

Yours faithfully,

» ) 3d/-R.,P.Singh
Asstt.Director PostalService(Rectt)
UsPeCirele -

EnclosureSQ'GSO
(550 applications form &.
80 reguisition fiemo)

(True copy) -

K ame e

G - -

y/a
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In the Hon'ble High Court of Judicature at Allahabad

(Lucknou Bench) Lucknou,

—————

Writ Petition no. 309% of 1981

Jitendra Singh and others ....Betitioners
| Versus
TL, Fost Master General and others’ «osOpp.Parties,

‘ | : | / | Annexure no, A=4
INDIAN POSTS AND TELEGRAPHS DEPARTMENT

OFFICE -OF THE DIRECTOR- GENERAL,POST& AND- TELEGRAPHS
NO 57/4/65-SPB,I Dated New Dclhi the 11th June, 1965

To
All Hecads of Circlés.

Sub: Recruitment of Lower Division Clerks for
3.B.Control and Internal Check Organisation.

v ' o=

Jir,

1 am directed to invite a reference to the
‘orders issued in. para 4 4 of this office letter no.56/20/61-
3PB,I dated 31.7.61 as amended by para 2{iii) of this offiog
letter no, 57/10/62~SPB,1 dated the 24th January,1963 regar
ing the syllabus for recruitment to the cadre of LOCs in the
5B Contol and Internal Check Organisation and to say that
several Heads of Circles have reported difficulties in the
matter of recruitment of LDCs for the organisaticn., Some of
the Circle suggested that recruitment of LDCs for the
) organisation should be made on the same procedure as pre~
\ﬁﬂm ’ - scribed for recruitment of time scale clerks in subordinate
offices vix, on the basis of marks in the Matriculation and
it has been decided that it is not possible to accept the
suggesticn to make recruitment to the cadre of LDC in the
3B Control and Internal Check examination as in the case of
time scale clerks. In view, houever, of the difficultires in

\SV’ : ‘ recrultment as reported by the Circles and considering the
» nature of duties of LDCs the question of revision of the = -
;\ existing syllabus for recruitment of LDCs in the organisa- |

tion has been considered. It has been decided that the
recruitment to LDCs cadre in the organsiation will ke in
- future be made on the following basisi-

{i) . The test will consist of only a paper in Arithmetic
' which may be answered by the candidate, if he so _
S desired, even in the regionallanguage. The paper will
g | be of 100 marks and of 1% hours duration, and the
' ' \ ' paper will not be above that of Matriculation

a3 ‘standard. A Minimum of 33% will be the qualifying .
N/ standard. : . -
wgf}/gj Bonus marks upto a maximum of 4 wlll;bebadm1881ble '
A for sports qua ification to the candidates who quali
VT fy in the test on the following basis.

.‘ Y g . - , l's
(a) International Sports activities= 4 Mark
p .




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
" CIRCUIT BENCH, LUCKNOW

(o —a
g T;A . No,825 of 1987
(W;P) No.3091 of 1981)
Jitendra Singh ... Applicant
' Postmaster General UP and S
2 “gw_  others <o Opposite parties
COUNTER AFFIDAVIT ON BEHALF OF OPP, PARLIES.
e N '

I, J.)N! Srivastavava, aged about =7  years,

L

sén of Lale Shv 3'@530\-\:;(« Pme%&% |

at present posted as Asstt. Postmaster General (Recruit-

ment) in the‘officé of the Postmaster General, UP

Lucknow do héreby solémnly affirm and state as

That the déponent is posted as Asstt .

f}afggﬁﬁpbstmaster General in the opposite party no.l in the

7- | |

' above noted case and as such he is fully conversant.
with the facts of the case.
2.  That the deponent has read and undérsthd
the contents of the writ petition and he is im a
position to give parawise reply to the writ petitien
as deposed hereinafter.

_ | /
' o reomlan
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3. That b;fbré giving péréwisé comments
it is nécésséry to givé brief history of the case

as detailed below:

%;/;/u(a) That on 17th July 1980 District
Employment Training, U,P. was sent requisitién
for recruitment of 100 Lowe Division Clerks for

- - RN L

Post Officés-Savings BaRk Organisstion alongwith
stéteggnt showing likely v;canciés in different
Head Post offices; In the,Lettér it was clearly
ménticnéd that thé tétal numﬁer Qf épplipations
collected for each statién should not exceed five
times the number of vacgnciés ngtifiéd cateéory-wisé
1 schedule caste. TSQh@&Ule Tribes; Ex-servicemén,
physically handicapped, Deaf and other community#
Five hundred fifty blank applicatien forms were

4 sent to him in this cénnection.
. > ~ ,
(b} On 29,880 four lists containing

f’:??ponsored appllcatlcns alongW1th forwardlng
'g'letters(s/b to 7/bﬁ was sent by Lucknow Fmplayment
Exchange to PMG, [9)2 Agaln on 6:9.80 one separate

list containing applications of 488 with covering

- % - P

3 0./ CI’O
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letter (8/C) candidates was forwarded te the

office of the answering opp, party.

(c) That the then District Fmpkk Fmploymett
- - ' Z

Exchange Lucknow was asked to intimate the reason

why sé many applications fbrms have been forward-

4i ed to tbg officé of the opp: parfy nbﬁl;l On
B 17;11:86 he informed that many candidafés gréugbt
forms with PMG's office staff and deposited
in the officé ;f the Employmént éxchangé; 'K$
such forms were issued by PMG's office;
4 * That in reply to the contents of para 1
T | of the writ petition it is submitted that there were
z _ poul

110 vacancies,

’5j | ' That the contents of pafa 2 of the

petition are not disputed.

"v“V¢%%?° That in reply to the céntents of para 3
N .

P f.;@éf the petition it is submitted that the Director
Vi%f;/<;' . 7" Training and Employment , UP Lucknow contrelling
.\'y_%%:h‘j o - i . A

ORTRR 1)
RRET

all employmént exchangesvin Uttar Pracesh was
recuested vide Letter No Rectt/H-13/80/4 dated
17;??80 fbr ébtéining and suvbmitting applicatigns
frbm the eleigiblé préspéctivé candidates in the

e @?’)k@»‘v)
. e W XO



prescribed applicaticn th;bugh different employment

exchanges in Uttar Pradesh, He was élsq asked that the
tbéal number of abplications thus collected should nnt
exceed five times nf_the vacancies nntifiéd”_@atégory-
wige ie. Schedulé Caste, Schedﬁ;é Tribe, Ex=-servicemen,

physically handicapped, Deaf and other community. The

PN

said letter alongwith 550 blank applications forms and
80 requisifinn mggpfwére supplied to the Director &
Training and Employment Exchénge, UP, Lucknow on

22,7,80 by hand.

7 That the contents of paré 4 of the pétition

are incorrect as stated, hence denied and in reply

A_ —_

it is submitted that the Employmént»Exchangg, Lucknow
submitted the list of enly 3Q>nomineésvvide its letter
@ hm;c/4dé/so dated 2955?80; Thereafter Fmployment
Exchangé'submittod another list of 488'can§idates vidé‘

~his letter No.C/01d/80/7387 dated 6.9.80 intimating

Dthese applications have obtained from your office and

\“} submitted in Empleyment Exchange, hence forwarded for

;aiﬁ%osal.
That the contents of para 5 of the petitiern are
incorrect as stated hence denied and in reply it is
submitted that the candidates were not in the list
a ' of sponsoréd candidatés of Fmployment Exchange,s The list

is not relevant,

/_"";,dﬁb
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9.  That the contents of para 6 of the petiticn
are not disputed. No call letter was issuéd;
but Hall pérmit were issued only to sponséréd

candidates,

1c, That the contents of para 7 and 8 of the

writ petitien are incorrect as stated, hence denied.

”{;“ 11, That the contents of para 9 of the writ
petiticen are incorrect as stated hence denied and
in reply it is submitted that only spensored
candidates were permitted,
12, That the contents of para 10 of the writ petitien
are incérrect as stéted; hence denied and in réply it is
v

submitted that the petitirners were not sponsored.

Candidates and their names weTe not included in the list

of sponsecred candidates furnished by the Empléyment

Exchenges, It is admitted to the extent that the said

2 " ) . ‘ﬂ.\"*— > ) - - :
© . onéxamination was held at Nari Siksha Niketan, Lucknow,
SRR N _

LN
L \‘*

\‘ﬂ\01~';3‘ That the contents of para 11 of the petition

are incorrect as stated hence denied and in reply it is
submitted that the Hall permits were issued to all the
sponsdfed cendidetes. There are so many cbmpetititivé
examinations open to the petitieners in the State/Central

Government Departments.

14, That the contents of para 12 of the PP pétition
o
/
Do L’)‘qo

e — l
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ate not disputed . Further it is submitted that the
candidatés weré permittéd on the directive of Hen'ble

H;gh Court but the declaration of their result is subject

te decision of writ petition,

15, That the contents of para 13 of the writ

petition needs no comments,

lét That in reply to the contents of para (i) of
the gréund it is submitted that there is no provisibn
for making advertisement in the leading Newspapers

the recruitment for the post of LIC, Savings Bank

N ~

Organisetien is to be made amongst the nominees of the

employmént exchanges vide instructions contained in
D.G., BT No:57/{ééééﬁps I dated 11.6.1965 and
No.51/26/68-sPB-I dated 27.11,69.

17, That in reply to the contents of para (ii) of

t Y

Lo Rv

S

S

"$he grounds it is submitted that according to the rules

on the subject the recruitment is te be made from
amongst the nominees of the Employment Exchange have the

contention of the petitioner is not tenable.

18, That in reply to the contents of pare (iii}
of the grounds it is submitted that the petiticners were

not sponsored candlidates hence there is no vielation of

CﬁJb’w

o4 A0
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of article 14, 16 and 19 of the constitution &

India.

19, That the contents of para (iii) o
tre writ petition it is submitted that the petiticners
_were not spensored candidates and only the
. | sponsored céhdidates ie. nominees of the emplgyy=-
ment exchanges weré allowed to appear in the said
examinatincn. The name of the petitioners were not
included in'thé list of spcnsbred candidates furnished
by the employment exchanges, therefore their all
létters were not issued to them. In cempliance
with the orders of Hen'ble High Court dated 5.7.81
. t the petiticners were allowed ta appear in the said
examinétign, provisicnally subject te the judgement

of the writ petition of thé Hnnfble High Cburt;

20, That all the sponscred candidates were

“;% allowed to appéar in the examination scheduled for
“’éu :
‘ ?3% e sélection of post of LIC and subsecuently as

%
pei

\'\_’J

direction of the Hon'ble High Court their

~

“jiésults were al§5 déclaréd in which théy were
“faund successful and they were given provisional
apﬁoibtment on the post of LDC (sBCO). @ﬁ?ce

their appointments were made in pursuance of the

gh e Cuntags :
Pl

S TR\ V)
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Hon’blé‘ﬁigh Court order , which is conditional

one ie, subjéct to the decisicn of the final
decision of the Writ petition, Therefore they
have not been -confirméd-or given any further
pfomotion etcg  They are working in the Depart-

mént since 1981,

21, That the spensoring of their candidature

P N

by the employment exchang;‘was illegal and was

obéained due to some favouritism, TheyVaré not

liable to be d&x&xu&@xi observed in the Department
L =T L |

permanently as per recruitment rules and as such

their services are liable to be terminated because

their appointmént abinitic irfégular and unlawful,

22, Th% view of the facts and
circumstaﬁces stated in the fcrégoing paragraphs
the writ petition filed by the petitiecner is
liable to be dismissed with costs against the
D petitioner.

/&‘)A\"a.b]_w

Deponent.
Lucknow,

Dated: 2 4.9

¥ : e e
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Verificaticn,
I, the above némed depocnent db hereby verify
that the contents of para 1 & 2 are true to
my personal kncowledge, theose of paragraphs 3 to
20 are believed by me to be true on the basis of
records while whose of paragraphs 2Q 21 & 22 are

alse believed by me to be true on the basis of legal .

j‘}\’

advice., No part of this affidavit is false and

nothing material has been concealed.
= g- AN .
| =N sbos
' Deponent.

Lucknow,

Datedl 2eo-4.gp

ot

I identify the deponent who has

- signed before me and is also personally known to
B Y .

» : (VK ghaudhari)
Addl Standing Counsel fer Central Govt
(Gounsel for the Opp, parties)
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IN THE CENTFAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BEICH
LUCKnoW

T.AQNGQ 825 of 1987(1.)
(Original W.P.No, 3891/8%)

Jitendra Singh & others, ess Applicants
Varsu#
Union of India and others »s+» Respondents,
F.F. 29.8,90

REJQ;NDER AFF IDAVIT

I, R.K.Tandon, aged about 33 years, s/o Shri G.N,

Tandon, r/o Mohalla Rani Katra, P,S. Samdatganj, Lucknow,

"do hereby staté on oath as under =

1. That the deponent is the petitioner/applicant
no. 3 in the above noted WP/application and he is fully
convaersant with the facts of the case deposed to in this
rejoinder af?idavit.

2. . That the deponent has read and understood the
contents of counter affidavit filed by one Shii R.P .Singh~ ~
said to be the Assistant Post Master General EStaff) o/o
the Post Master General, u.P.Circle, Lucknow and he is
replying to the same on his behalf as well as on behalf
of other applicants nos. 1, 2, 4 and 5, It is pointed
out in reply to para 1 of the counter that the said
Shri R,P.Singh is not a party to the case either in his
personal cgpacity or by designation and ha has not |
furnished any authority authorising him to submit reply
for and on behalf of respondents no. 1 & 2 and in view of
this matter, the counter affidavit/urritten statement is
incompetent and without authority in terms of Rule 12(2)
of the C.A.T, (Procedure) Rules 1989 and liable to be
rejected.

3. That para 2 of the counter is not in reply any
part of the writ/petition %nd it is not pertinent and

relevant to the petition.
4, That in reply to the contenis of para 3 of the

counter it is stated that the exchange of reference made
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in Qetween respondent no. 1 and the District Employ rent

and Training 0ffice, U.P. is denied for want of knowledge

by the deponent., It is, however, stated that no restric.
tion could be placed on the number of Candidates intending
to apply for the posts and the restriction that the

total number of applications collected shouid not exceed
five times the number »f vacancias catagoryhise. created
a bar and prejudice to the meritorious intending candi-
dates to see their luck, in violation of Articles 14

and 16 of the Constitution, which cannot he sustained,

i
™

The examination was competitive and not qualifying.

Se That the contents of para 4 of the counter are

a matter of record,

6. That the contents of para S5 are denied for want
of knouwled;e. It is, however, stated that the deponent

as well as the applicants nos.\2, 4 & 5 who were in search -
of some employment obtalned the forms from the office of
the respondent no. 1 and submitted them in the office

of District Employment Excharge, Lucknow, for being
forwarded to enable them to test their luck in the competi-
tive examination to be held for recxuitment of Clerks,

7. That paras 6 & 7 of the counter need no comment.
8. That in reply to the contents of para 8, 8(1) and
8(ii) of the counter, it is stated that the restriction

on the number of candidates to be sponsored by the employ=
ment Exchange was arbitrary and against the principle of
equity and natural justice and i-n violation of Axticles
14 & 16 and 39 of the Constitution, The examination was
an open comp=2tition and all eligible candidates intending
to appear in the examination had a right to be sponsored
by the Employment Exchange and their right could not be
abridged. The contents of para 8, 8(i) and B8{ii) are
denied as stated and the contents of para 3 of the writ
petition are re-asserted. Tha restriction as alleged in

the counter was/is illegal and arbitrary as it defc atgd

the very basis of compatitive examination in which the
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.ﬁnbmitted theim applaaatxans duly fbxwardeﬁ by‘the 

‘ Eﬂplayment Exchange and the sama cannet ba qu@éﬁ

best ‘of the lat are tm be’ selected.' :

9@>v “Thwat in reply ta the canten%s of paxa 9 and

' 9{5} of the csuntar, the depoaeﬁt remasaaz%s t&e cgﬂ*ents

of‘ para 4 a‘f tha writ pe‘t.ﬂ:&.m, -

1@3, Thaﬁ the contents af,para 16 m? the ca ite

. deﬁi@é as stated aﬂd the umntent& of pama 5 @f,jn;g;sv

p@%iﬁaan are meﬁitafa&ed, The depament and @thar applicants

,aﬁeﬂ@=

11@ ‘ That ﬁhara@nuentm @f‘paxa.ii af uhe‘raantar=fa

tha extant %hey are 2®pugaan% Lo thp contents. of para 6

mf the writ petxtmma ave deni@d anﬁ ﬁha cgn%an%a @?‘para ]

mfﬂthe'mxit petition ame:xe»s%a%ed.~ It was wxmng-@nfthe |

| paxt of tha xe3pnndenﬁ nos 1 not %o. have iseu@d call 1atters

ta the depaﬁent and his a%h@r calleagues when thezr namas

. vere duly forwazdadrtm ﬁhe‘emplaymant Exehanges, R - o ?f”d;
424 ﬁhat in meply h@ the smntent& of paxaa 12 % 13

of the cmaa%ar which ara vaguw ﬁenaa&g tha aantmn%s uf

| *pawa$.?\$8-af-&he m%it pat£ta0n are xagmtara%edw :

13. N ?ﬁaﬁ'ﬁha'caﬁtanﬁs'éf para. iﬂfaf %he-éauﬁéé& are

ﬁenied as %tateﬂ and ﬁha cﬂﬂiuhﬁﬁ n?-pama 9 of ﬁhe wxit
| :petitaan are ma-assemted.v; |

14, That the contante of pata 15 of the counter are

éenieé'as'stéﬁéd\amd thevé@n%énta af[@aﬁé‘?ﬂ«o? +he

wxi% pet;ﬁian are zestateds The appiiaétioﬁs'é?‘thé 

e

f.dapﬁnnﬁt and hxs uther cmlleguea were duly ?ﬁrwa:deﬁ by

| the ﬁﬂplmyment Exahaﬂge ahd the oppasi%e gamties cauld : \

nat mith%ald tha—m arbitmaraly and maliuiauslyw

15, That %ha centamts of para 16 of the counter are

éanieﬁ as atated and %he cﬁntants of para 11 mf the writ

f@etiﬁian are reaassamted, It disy ataﬁed that parmits
.'fux~appeamang 1n %he exammnam-tman u@fe 1ssued by ‘the

ﬁanterventimn of the High ﬁaur%, Lﬂcknaw and the ﬁePQnent

and the aﬁher applzﬂamts appeaxeﬁ &b the axaminatiun a nd

- they smweﬁa@h
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e

7fpati~tzan na;%&ﬁG of 1981 malik ﬂhandza and athews
qversaa Pmstmastex G@neral ‘and gtherss the ﬁf

Geurt@,husknaw Bench, was pleasaﬁ ta ailaw the

' ,,-tg ap@aaz: im ha akamnatwm - The: dé

. ﬁ&@uﬁ&‘anﬁqéu@ant grounds and is laabla to ha_a&“ameg w;ﬁh

-lg‘ﬁﬁgl Thaﬁ the c@n eﬂts ef‘pama 19 of théT_@V

. éenied as stateam The depﬁnen@ a%ates that the right ﬂ?
‘4and1V1duals pianaé An szmilar @araumatances»canna% be

'abxlﬁgaé and r@aﬁricﬁad hy any admanistra%aua oxder in

tw de?ﬁatina the purpmae 0¢ ﬁolﬁmng the campetL%iVa

'-‘vaaancmesa only 75’candzdatﬁs iﬁciuﬂxng the depanent and
"éathar applieants c@uld succeed za the axamination, which

| Fell short of the actuai raquirement aqainst %he publ:c

QO

iﬁ! That in raply %o the: @antents of para 17 of. the

cauntar %he conﬁents of para 12 df the mmit pet;timn are
counter;

ra—iateraﬁedfl It xs fuxthez stated tha% ;m thiﬁ‘ﬁw

etitioner

%@ that

the petitimnar caul@ not suzceed anﬁ khe'petzﬁ sn hesame

T
B T

“'infrac%u@us.

In tha‘mnsﬁant case, %here‘wara 15& vaaanc;es

agaﬁinst which @nly 76 aandidates, iﬁmlﬂé&ng th@ ﬁap@nent

and his cnllegues pasaed and 34 wcﬁta stmii &amaﬁﬂaﬁ

IVanantﬁ The depanent and his callegues haua baenﬂmamking

aaﬁisfactazily wit%au% any. camplaint-mz aduexse cgmmen%5¢

hs a matter of fact the in”1u31nn af the depaﬁant and
.athem.agpﬁicaﬁﬁa f@ﬁ}@i@ﬂ%ﬁﬁ'tb@‘ﬁalﬁﬁt@aﬁ?ﬁ&fﬁggmiﬁaﬁﬁgﬂ§g~mw

7. The urit @eﬁﬁ%&@%-is‘béséﬂfan mezits It has

- costs Tha c@ntant¢ @f‘@ara 1& @f the ceunter‘ara éeniad,

333 and thoos @f‘para 13 of fhe “fit petlﬁimnvafe Toe
it&%ated. SR , , ; Sl

'ﬁr are

vialaﬁimn Qf’principles 1a£d&dawn in ﬂmticles 1&, 16 and
39 of %he ﬁanatzt@tians Tha @xamiﬂatman was a.cmmpe&itiue
'examinat;an and - nmt a qua11$ying e?aminaﬁimm and %ha mnmbar

Bk camdidaxes camnat be. xesﬁfzcﬁe& as tha% manld ancunt

axaminataani Iﬁ aa s%at@d that al%haugh %hexe waxe 110

Emtewast. The applicantﬁ hmVG @&aﬁ waxking ﬁﬁﬁi&fﬁﬂ%ﬂxﬁiy




w §
fbr years and have now become @vexagag
19 5 Tham the contents of’paxa 20 of the counter
are déﬂiad@ The gxauads,takaq in.tha_writ petition or
- cogent, sound aﬁd:suatainable; the writ is'%aé@d«ﬁn
‘maiits on fhe fﬁﬁt& and nigcnmataacas af the casa and
l4able to be allaved with casts
. | - RL: \M&q
| Luckwow - - Deponent -
( | . Dated : 28,8,90 |

i, the above depoent, do hereby verify that
the sontants of paras 1 %o 16 and 18 are true to my
knouledge and thasa of para 17 & 13 are believed to
be trues Nothing mgterial has baea-suppmessaﬁ and no

' 'pamt‘nf it is falses. So help me GOD.
Signed and verified this 28th day of Angast,_
v 1990 at Lucknawa - S |
| RK: ’m\«&m
LUCKunpw : | - ﬁepanant |
Dated 3. 26.6,90 |

I, idmnﬁmfy the dEponant wha
has signed before mai

. B Qi\«éQUJhﬁﬂx\

~0 | {n-Dubey}
X : : Advocate
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IN THD CI0T Ae ACAINILTE AT 1§D TRIZUNAL, CIRIU'T 32 A
LUCK:L e

ToAsNo, 825 of 1737(T)
(Iriginal u,P.io. 3071/8F)

Jitand-a Singh & ethers, ses Arplicants

Varsus
Unlon of Indis and oth-rs veo Nespandents,

Fofe 228,99

I, R.%.Tandon, aged about 33 ysars, s/o “hri G,
Tandon, r/o Mo' alla Hani Katra, P, “amdatganj, Lucknow,
d3 heraby staté on oath as undar b O
1. That the dé@onaut is the petitionax/applicant
noe 34 t's ajove noted YP/a-plication and ha i fully
convarsant Qith the facts of the case dapsaaa ta 4. this
rQJo;nda: affl’avit,
2, That the dupenant has read and unterstaad the
contents of cqunter affi-avit filzd by nne Shri .7 +H4Mgh

Sald to ae the issistant Paet jlastr Janeral (Staff) o/o

ths #38% lasier Gene al, ue’'sLircle, Lutknow and hs 4n
Taplyin; ta ih2 same on his hahalf a- wall as on bashalf
of orther applicante nos, 1y 2 4 und 5, 1¢ 48 painted
out in zeply t3 para 1 of the counter that thes said
Shri R.P.5ingh 48 not 4 party to the case sithay ir hie
poersonal capacity or by dessignation and he has not
f@:nish;d anhy authorily autharising him to subnit reply
for and on behalf o! respondants no. 1 & 2 and in visw of
this mattar, t's cauntia: affiavit/wrriitan statszsnt i
inzowpecent en.. without autrority in serns of Rula 13(.)
of tha'C.A.T. (Prazedure) ﬁﬁlus 1787 and 14a“yls ¢t bhe
rajazted,

3. That pare 2 of tha countar ie not in raply any
part of the writ/petition und it is not purtinant and
relovant ¢n t-e patition,

4, That in reply t: thas contenis of para J of the

caunar 4t 4x atated that the exchungs of rafersnce mads
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in bhetwesn respondent mo, 1 and the District Enploy~on§

and Tra&nlng Office, U.Pa 48 dnnted ‘or want of knowledge
Y the depenent, It ie, havsver, utacs! that no reotricw.
tion could he rlaced on the numher of caniidates intending
to nppiy for ths poste and %' rasirictian that the
total nuaber of applicutions coliuctad ¢' ould nat -xcaod_
five times the nusher f vacanciee cataorywise, crasted
& har and prejudice %o ths maritordcus intanding candi.
dates to sesk their luck, in vioiiticn af Articles 14
and 16 of the Canstitution, whizh cannet » sustained,
The exaninatien wes camatitive and not QQalifytng.

Se That the centents of para 4 nf the sountor aro

& matter of racord,

L1 That the cantenis of para § are daniad for want

of knowledje. It ie, howsver, rtatsd that the Hanonent

e

as vsll as the asplizants N5\ 2, 4 4 5 who were 4n ssarcy
of some ewpluymand obtained the ferss from the offico of
the respondent no. 1 end sutmittsd thowm in the office

of District Tmolayment Sxchange, Luznov, fer be ng
forvarded to enabls thom to toet timdx Juck in the competi-
tive examination to be held ébr recruftwent of Clerks,

7. That pavas § & 7 af the Saunier need no comment,

8, That 4n zeply to the cons> te of nera 8, 8(1) and
8(44) of the ceunter, it is atatad that the restriction

on the numher »f candidates 19 au sponsorerd by the employe
mant Exchange was arbitrary and against the principle of
oquity and natural justies and i-n vieletion of Articles

14 % 16 and 39 of the Lonetitution, The o;aninltion van

&n opsn competiticn and all eligible cuandidatse intending
2o 5ppaa§ in ithe axaaination had a rizht s be sponeered
by the Emplayment Zxchange and their right ceuld net he
asridgeds The contente of para 8, 8(i' and A'11) are
denied as stated and the osntente of par& 3 of the writ
petition are re-ssserted. The regtrictien ac alleged in

the counter was/is illegal and arbitrary as it d-fh#gt-d

- the vexy bazie of sowmpatitive oxamination in which the
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LY ! L] 3 [_J
¥ ‘ best of the 13t axs to bs sslected,
9. Theat 4n reply to tna cantents of para 9 and

9%4) af thx cownier, the “sponunt ra-ascsrts the =an‘snts

oV para 4 of tha writ petition.

19. That ha sontanes oF puce 120 of che countsr ave

canjsd ev stu.ud and tho contondts of paza 5 of tha urit

p:tition arw rueiturased, The dsponen. and othar applicante
submitted thair applizations duly Torwarded by th=

Eaplaymant Ixchinge ancd the sare cannot e questi:nad,

11. That he zaitsnts of paxa 11 of the zaountar to

the exta.l thiy avs zupusnant o e contente of -ara 6§

k of ‘hs wril prtiiion acea Jaudad and th: cantente of para §
of the urit patition are rawsta:.sd. I% wos urong on the
part of the raspondznt nos 1 not t havs issusd call lsttexs
to the dsponant and hic athaxr co.ilea_uas when their names.

wery duly forwardsd to thz supliyrent Ixchanga,

LS That In xsply Lo the cuniunis of paras 12 % 13
of the ~aun.3r vhich: are vague denial, tha csutents of
naras 7 48 of tho writ potition ave ru-itora.ed.

f 13, That chs concantes o7 pars 14 of <ho countor are
dunied as  taled und tha conianis of para 7 of the writ
petition are re=asnertesd.

14, Thet the sontenls oF nara 19 of tha countsr are
daniad as stated and th: cteate of para 10 of the
writ patition ars ro-statzde. The applicatiuna of the
T ds,onegnt and his othir colluguss ware duly forwvarded by
ths £ ploymant Sxchange and the opposi.e parties could
not withhold thes.m arbi:rarlly and nmulicisusly.
1=, That ths & nieate o para 1 of the caunter are
dended as 2Saied and the zonuents of para 11 of the writ
petition are re-ausarted. 1t is, sia%icd sthac parmits
fnx appearing in tho exami de=tion vrra dssued hy the
f=1tezvantion of the High 'aurt, Lucknow ant the depaonent
and the other applizants sppoared at the exasiration a nd

they succaeded,
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15, That in zeply to the cBntente of para 17 o
counter, the cantonti oT para 12 o7 the writ petition are
ro=i-texated, It is further stated that in the writ
prtimtion no.1ul8 of 1731 Nalsk Chandra and achers
vyaraus Paﬂﬁmait.:;hanlr;l snd others, the tondble Hi_h
“our$, «uckrnow Jsnzh, was pleaszd to allow the p2titioney
to uppaar in the sxamination. Ths deponent is tal& that
the patiticner could not succesd and the patition h-c;aa
infructuous.

In the instant cace, trers vere 190 vacancies
ayeinat which o:ly 76 sardicdatze, including tha duponanf
and his ollaguse passed and 54 powts still rasuinad
vacant. The desponent and his cellaguse inve heun warking
eatisfactorily without any eccsplaint or advares canments,
Ae a mattar of fa:t thy in2lusion of the daponent and

other appiicents faciliceted the :alaction by examinationg
17. The writ paiition ia hased on meris, It has
sound and cagent prounds 2nd is 144able £0 Le alloved with
coste Tha oontents of pare 13 of the counter ars deniad,
1¥§ and thote of para 13 of ths writ nut’tion ars rae
itesated,

18, That tha =anven.e of para 19 of the cnunier ars
deriad as atated, The fapsnsat statas that <he right of
individuale placed in nimilav civcusstances zannot be
ahridgad and restrictsd by ay adninictrazive orda# in
vioclation of pnrinacinles latdédawn in \riiclas 14, 18 and
39 of the Cone2itution, Tha exaninatior wab a competitive
axanination and not 2 sualifyi. niominat!or and the nusbex
o~f candi‘atee eannot ha ~ortzictart 2o that would amount
to dafaating the purnores af halding tho cawnatitive
exsaination, It 45 ateted that althouy there vere 110
vacancise, only 76 candidates § cludicg th: Japonent and
ether applicents onuld su-cred in tha sxani atios, which
fell shoxt of the acztual recuirzeent ajaliet the publie
insemtnt. The anplizente have h2sn udarking satisfactorily
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for years and have now hecons @vers;e,
19 That thc'cont-m:. of para 20 af the counter
are denied, Ths grounds taken in cha writ petition or
cogent, sound and sustainasles the writ ic HYased on
merits on ths tacts end aircumstances of the oeze and

1iahle to be allovsd with cost,

LU Baponent
DJatad 31 28.8,90
VCRIFICATY )

I, the abovs deposnt, do hereby wverify that
the contente of pazas 1 to 16 and 18 axe true to my
knowledge and thase of para 17 & 17 are “slieved to
br trues’ HNothing material hus Yasn suprassad and ne
past of ¢ I3 falees Uo h2ip ma 11D,

Signed and variiisd thiu 28th day of August,

19710 at Luzknod,.

LUt 149y ‘ Teponent
Neted 3 22,8,90

I, idantily the :laponent who
has signzd H1afaz we,

fﬂc n u!:!':y )
Advazuate




,—“ - HTH. 00 4L ATAINILTRAT v HPJU.-‘ML, CISLIT MECH A

e LKA
» < ToduNo. 825 of 1747(T)
W (Iriginal “'eP.Na, 3091/46%)
Jitand -z Singh % others, vee Avplicante
Versue
Union of India and oth're sss -@Spondants,

FoFe 23,8,90

PIJITDER AFE T AYIT

I, R.X.Tandon, ayed about 33 yoare, sfo Shed 8,4,
Tandon, r/o Mo’ illa fHand Katra, P.o. amdatgang, Lucknow,
d= hareahy statéd on oath as under p 2
1e Thet th2 <pannt 4s the natitioner/anplizant
2:- nos 3 4 t-o arove notsd UP/aocplication and ha 4s fully
) Conversant with the facts of the cass depossd to in this
rafadndar affilavit, nd
z, That the Jiponent has read and underttood the [
contante of countor affi:avit filad by one Shri R,.P «Singh
sai! t3 ba the Assistant Past last:r Caneral {Sta’f) ofo
the Pt “aster Gene al, verLizcle, Lucknow and hs ie
raplydn; to ihe same on his hshalf as vall as on hshalf
of other applicaits nas, 19 2, 4 and 5, It 4s pointed
out in reply t3 nara 1 of the counter that ¢he caid
Shri 2,P.Singh 4s not a party %o itha cass aither 4n hie
personal capucity or by designation and he has not
furnished any authority authorising him to subhmit reply
for and on bhehalf o raspondanis nos 1 % 2 and in view of
this matter, ths countar sffiavit/wrritten statement 4e
inzowpzteant en' without authority 4n torng of Rule 13(7)
P the C.AT, (Prozedure) Hulos 1587 and 143l o be
jo=ted,
. That pars 2 of thas counter is not 4in reply any
P of the writ/petition and 4% i® not partinant and
¥8ant ¢+ the potition,
4. That 4in zeply t; ths contents of para 3 of the

cout 4t 4 atated that the sxchange of raference made
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~ 4n batween rszpondent an. 1 and the Uietrice Emﬁlayeant‘\\\\,

and Training Iffice, UsP. 45 denisd - or want of knowledge

1y the daponent. It is, howaver, staisd that no restrice

tion cauld be placed on tha num)ar of candidates intending

%o apﬂly for the posis and t.o ruatrxutian that tha

total number of appli-ations cpllaﬂt&d s ould not excaesd
five times the numbax f vacanciss cata,orywise, craatsd
a bay ¢nd prejudize ¢o the mrrlitorious intanding candiw.

dates %o ssek t-sir luck, 4n violation of Articles 14

- and 16 ot.tha Eunttﬁtution.'uhiah cannot he mustaiﬁod.

The examination was cov:titive and not qualifyinge

5. Thats the contents of paza &4 o7 tha countar are

- & nmatter of vscord,

6. Theat the cantenis of para § aro denied far want
of knnélodga« It 45, howaver, statad that the deponent

az well a8 the applicants nis.|2, 4 L 5 wio were 4n suarch L4

of some swpliyment atained tha forms from the office of

the yaspondant no, 1 and su'mittad than in the affice

of listrict taployment Exchangs, Lucinou, for “e.ng

forwarded to enable tham to tas® 2'air luck in th» cownatie

tive examination to be held for racruitment oF Clark-."
7. "~ That parae 6 2 7 of tha counter necd no comment,
Be _That in raoly %o the conteits of para 8, 8(1) and
3{1i) of the coun&a?. 1t 15 stated that thg rastriction

on the nusber of zandidates tn bn aponsarad by the employ=
mant Exchange was srbitrary and ajuinst the principle of _
squity and natural.juatica and dmn Qiolatlan of Articles
14 % 16 and 37 of ths Co~stitution, The exanination was
an gpen comoxtition and all eligible candicdatss intending

. to sppear i ﬁhz sxanination had a rlght{to_bo sponsored

by tha Employmant Exchange and their right could not bs

'aﬁriﬂg@d@ Th= &antanﬁa o?vpaxl B. 8(1) and 8'11) ars

denied as stated and the conients of para 3 of the writ

patitidnvnru'rs-umsgrtcd.' The rastricstinn as alleged 4n

- the chnﬁax'Qauliﬁ {llagal and arhitrary as it defadatad

‘the very basis of somrtitive axamination in which the
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, 'bost of tho lot are to be sslected, e

% Th—at in reply to tha contsnts of para 9 and

'9(&) ‘of bha counte:. the deponent recasearts the contants

of paml 4 ef tho writ pstition.

. 10. That tho contants of para 10 of ths counter are
denied as wtated anc the contents of para 5 of ths vrit
.petition ixn re-itarated, Th. deponent and other applicnnt.
submittod their applic.tiona duly 1oruardod by the

&mploymant Exchangp and the sammzcannotv3| questioned.

11. That thc'cgqfinta‘bf para 11 of fhnvcnuntﬁr to

the sxtent they &rs repugnant to the contents of para 6

o? ihe writ éetltion are cenied and tho contents of para &

- ot the writ pntitian ate rewstateds It was wrong on the
‘part of the rospondcnt no, 1 not ta hnvc issuzd call lettsrs

- to \ha deponent and his othox collea,uam when their names.

/™

uc:a duly forwarded to the emplayment,&xchangn.
12, - “Thaﬁ in reply t> the conteotr of paras 12 & 13

) of tha counter whick ars vagus dsniﬁl. tha contents of

paras 7 &8 of the writ patiticn ‘are :u-iter-tad.

, 13.' “That tha.contents of para 14 of tha cauntar are

dsnied aau:tatid and tha.cnntonts of para 9 of the writ

. pstition ars re-ascerted,

14. That the, co‘:t-nts of pera 15 n'!' tha counter are

- denied as st-tcd and the contaats of paxn 10 of ths

writ petition sre ro-stated. Ths applications of ths
dtpnnent ;ﬁd'his other'colloguas waTS duly foxwarded by

tha Eﬂplayacat Exzhange end thc oppootun partion could

" not ulthhold’ theim a:bittnrily and maliciously.
15, _That ‘the contents of para 16 of thas counter are

danicd as ctated and the conisnts of para 11 of the urit
potition are :c—aaaa:;ad. Iﬁ-ia. statad that.pcrmita
for appoaxingwiufthn oxaminé-tion wers issuad by ths
1-5to:veﬁ£ian-df the High Court, Lucknow and the deponent
anﬁ‘thé ;thor applicante aﬁpea:od'ax the exumirnation a nd

‘they succesded,
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15, That in reply to the

tents of para 17 of the
counter, ths contents of para 12 of the vrit patitidb are
re-i-teratad, It is further statad that in the vrit
petimtion no. 1056 of 1981 Naldk Chand:a and others -
ucrsuaﬂPostmas ez Ganeral and ouhn:a. the Hoanle High

'Coutt. “usknow Bench.'uas_pleaszd to0 sllow the petitioner

- to appoar in tha exanination. “The deponent is told that

the petitioner could not succaod and the petition became

T
- -~

infructusus, ‘ |
“:In tho.inotant'cﬁsq. there wers. 180 vazanciss
aga-inaﬁ vhich only 76 candidatas; 1ncluding the’ deporient
and hie collcgune pussod and 34 posts still rezained
vacant, - The deponent and his colleguas kave, been uarking

oatisfactorily uithouﬁ'any cocplaint or adverse comments,

" Ae 3 matter af faut the*inéiusion of the dspoﬁont and -

other gpplicante facilitatad ths Laloction by axaainaﬁlon.

-17.f; " The writ petition 15 based.on merit. It has

sound dnd cogant grgunds and ie liable to be alloued with

coét. Tho cantanta of pare 18 of tha counter are dmiod,'.

_1%¥ and. tho*e cf paxa 13 of the- u*it potition are re-
itetated, | o "

18, - That tho contents of’para 19 of the counter. ara
donded as statad, Tha dcponant ‘states that the right of

individuals placed 4n similar c;:cumstanzia.cannot bs

.abridged and restrictad by anﬁ‘administtatlve order in

violation of principles laidédoun &n Articles 14, 16 and
39 of tho Constitutton, ‘Tho cxanination vas' a compatitiva
exanination and not a qual&fytng examination and the number

o=f candidatas cannot bas :cstrictad as thqt_uould amuunt

. to defeating the purpose'of holding fha‘conpetitivn

exanination, It ic statod tha’ althaugh thers vere 110

vaﬂarciea, only 76 candtdstao 1nc1uding “tha d.ponont and

other applscanto could-su:cecd in the exanination, which
fell ehort of the actual reguirement mgainst the public

_intewsst. _The applicénts have baaon uarking aat;sfhcto:ily

K
~




for years and have nev hecome &VETa;S,
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1%. That the contants of pare 20 of the countsr
are denied. The grounds tacen in the writ petition or
cegent, ssund and sustaineblop the wrlit {e Hased on
sarits on the facts end aircusetances of the case and

1iable to be allowad with cast.

LUK Daponant
Dated 3 28,8,90

1, the above deposnt, dJe hereby vexify that

the cantents of paras 1 to 16 and 16 are trus to my

knowlsdge and thoue of para 17 & 19 are believed te

be trus. Nothinyg matarial has been suppretsed and ne

part of it is false. So help me 00, -
Signed and verifised this 20th day of August,

1990 at Lucknow,

LUCKNOUY Depanent
Dated s 28,8,90

I, identify the deponent who
has sign:zd befars me,

(" Nubey)
Advocate
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Lo
BEFORE THE GENTRAL ADMMSFSTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW /
o Mop we Wate,
T.¢.A. No.. @25 of 1987 (T}
, Jitendré Singh LA Applicégt
-G -
Postméstér General UP and others,;{ Oppf parties
o . . . E
APPLICATION FOR CONDONATION OF DELAY IN
—F1LINC COUNTER ACETDAVIT,
|

That the opposite parties beg to submit és unders-

1. That in the above noted case the couhterf.
affidavit could not be filed in time inadvertent. The

same is now ready and is being filed along with this

Yy

2. | Wherefore, it is most humbly prayed that the delay ]
in filing the counter affidévit may kindly be con doned énd
counter affidavit be takeﬁ on record.

“(VK Chéudhari)

Addl. Standing Counsel for Cegdl
(Counsel for Opp. partig

Lucknow

Datedzgp\j,iggza i9§¢;
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. wg' IN THE/HIGHCCURT CF JUDICATURE AT ALLAHABAD
R . -
o | _ LUCKNOW BENCH LUCKEOW
’( ! C'MO AON.’NO“ S '/IOf 19820
477’7i5t;////f» ‘ Jitender Singh & others ....... Applicant.
) _ In res i
f Writ Petition No.309l/8l
W N g, -.-Wm\.»www-w~wvm

TN el NG
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%

veGand 60 g

PER.T-T

Jitendra Singh & others v...... vPetitioner,

AT e S e e e e g
I3

Ver sus

1. Post Master Ggneral, U.P.
Circle, Lucknow=-226001..

2. Union of India through the
Secretary Ministry of Commni-
cations, Senchar Bhawan, Sgrdar
Patel Bhawan, New Delhi-11000L,

"  eseceune Cpposite" PartieSo
* .
‘} . APPLICATION FOR FURTHER INTERTH RELIEF,
. et | The applicant above named begs to state ag

undep -

1. That the applicants filed a Wit petition.
in this Hon'ble court challenging the illagal.
réfusal by the Pogt Mastar General., Opposite Party
No. 1 to issue call letters for appearing in the
. _ competitiveaexamination held on 5.7.81, which was

- l/,.' admitged and the following interim order was

_ passed by the Hon‘ble Mro Justice, S.C. Mathur on
3.7.1981.
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"List along with the writ petition., Meanwhile
the opposite parties shall allow the petitioner
to appear in the examination scheduled to be
held on 5.7.él. .The reéult of the petitioners
shall not ba declaped_till‘further orders: of’
the Courte A copy of the order shall.be #
produced by the petitioner to the relevanﬁ 
authority.. Copy shall be issued to the

petitioner by tomorrow.'

2e. That the opposite parties 1n terms of the:

aforesaid interim order permit ted the applicant to -

~appear in the examinations and accordingly the

applicants. appeared in the examinations on 5.7.81.

3. ~ That on 29.8.81 the opposite party Noi 1 vide
dnnexure-1 to this applicafion announced the resulté
showlng the candidates who qualified in the examination
for recruitment in the L.D.Cs. (8.B.C.0,) for 1980.

A perusél of the same will show that the names shown:
therein were announced in order of merit, The appendsd
note therein, will also show that.the results of the

applicants would be only declared when permitted by

“this Hoh'ble Court. The dnnexure-l is the cyclostyled

true copy of the same,

4, That}the aforementioned annexure revegls that
though the opposite party No. 1 called for applications
for filling up 110 vacancies.of L,D.Css (8.B.C.CL) -
and asked for sending of candidates 5 times more than.
the vacancies,.it has only selected 65 candidates so
far for appointment as i.D.Cs. Thus, there are still

45 vacancles which are yet %o be filled.
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5. - That the petitiorers appeared in ‘the said '
exanination and did their paper satisfactorily and
they have strong hope and belief that they have
secured marks on the basis of which they are entltled

to be selected in order of merite é

i

)

G That the opposite parties as per their
requirement were' to recruit 110 L.D.Cs. and if the
petltloners results: are declafed and they are found
to have qualified on the basis of their metit they
will not have to do anything 6lse excepting to:
restore the petitioners to the*r position on the

ba31s of their merit,

7e That the petitioners are all qualified and
entltled to be aOpolnted as L.D «C, as all of them
have hlgher qualifications than matriculation and
fulfil all other redruitment conditions.

. .- »
8e That the 65 candidates who were selected

as par dnnexure Ll to this application have been all

"issued:appointment Letters and those vho ‘have joined

their posts have started working also. Bﬁt'th@

petitioners in spite of thelr having all. the requisite

qualifications are still suffering not being appointed
as their results have not been declared and consequente

1y not been selected,

O That there is no other:empediment in their
appointment as L.D,Cs. (8.BaC.Ca) excepting the

declaration of their results. . :

gMeiie e e

R R e
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~ forthwi th and be further pleased to direct them

(D | | Cﬁy/

wherefore 1t 1s most respectfully prayed

that this Hon'ble Court may be pleased to pass

further interim order commanding the opposite
parties to declare the resul ts of the petitioners

of the competitive axamine tion held on 5.7.8L

to appoint the petitioner if they are found -

to be qualified on the basig of merit in the

interest of,justiée»

7\ () m)w\

ADVC CATE

ey CUNSZL FOR TR PEUITICNER |

DATED 26.3.1982..
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s , C&‘,./"h‘./);,//yo gb?lz
. Tl’? -~ £ ‘ N Coy ‘
8 X" ;j('re:nclrrﬂ. f’ﬁA 4 Ors Vs Pm.6. £.6v=
-5 : o ‘ S e gﬂjyf,‘lu_ﬂfvp—‘l .
o _ Indian Posts and Telegraphs ﬁepartment
o Office of the Postmas-ter-G-eneral,U:P.Circle,Tucknou
-NO, ¢~ /Q?CH//V)alj/CON/AD/Q Dated 49.8.81
) - the andidates detailed below have qualified
in the examination for recruitment of L.D.C.s (3BC0) for 1980
held on 5.7.01 and have accordingly been sekected for appoint-
ment in L.D.C.in 8.B.C.O. The names have been arranged in order
of merit. The candidates who have secured equal marks and
merit have been bracketted together. Formal appointment orders
will be issued by -the coupetent authority in due course afte
observing usual {ormalties. C g -
_ _ ve o) ,
. e NOTE := The result of candidates permitted
to appear in the aforesaid examination in accordance with the
: order of the gon'ble High Court'Lucknow Bench in writ petition
5~ %¥0.3091 of 1901 Will behdeclared when ordered by,the said Court.
~Position ST Boll Tame of Candidate ' Whether  Name of
_4in Mepit ' No. No. . | , $.C/ST  employ
S ' ' PH ment
ExX.Sr. exchany:
‘ . or deaf. '
T 2 3 L , 5 0
| Shri Radhey Shyanm Aligarh
Shri Hari Prakash Saxena Bareilly
Radhey Shyam Sharma Bulandshahr
Surendra Nath Misra . Faizabad
- Hari Nath Singh v Basti -
L L ' RRAUR
Mohd Yaseen Khan ' Budaun
- Ashok Kumar 5C - Budaun
Bachchoo Singh Bulandshahr
Ram Kripal Mawrya . Sultanpur '
G;S.Misra‘ ' Lucknow
Kamal Kumar‘Shukla ' Sultanpur.
Anil Kumar Srivastava . ' Fatehpur
Anand Swroop Srivastava Dehradun
Brij lal ‘ A Faizabad
Ra jendra Kumar : Muzaffar-
' ' ' v nagar
Guru Saran lLal . _ Rae Bareli
Ashok Kumar Srivastava Fatehgarh
Ssunil Kumar Srivastava | Pratapgarh

...’.2



TG

: ‘ i

" NNV VWA N I VN - — i s . G S
Sl
ol=g

R0 g

UL Hear Coant A- Pl

| O Q% &f%w Y

Do L0 -




*ona) oq c) ow Aq PeAdTTIeq pae G vIed

*se1gIed ddy

*SJ8U0TYTY 04

J0 1vy) pue eSpeTMcuy UMC Lw UC peseq eae FerTed
. W[ I04UT JIeylmJ I0J uoTye0 TTdde SuThueducoor suj 3o 6

0} 9 pue $ 03 T Sesed JO:SQUGQUOO BUL 1vYL

*98e0 8yl JO S10vI eyl ENCY
fUesSIBAUCD ATTnI ST yons se pue 8SEBO PolCU BAOQER BU]

CUT § *0U JeuoTaTyed eyl SI_QUBUGdBP ou3 3euL

. =3 JBpun se WITIJe ATuuetos
fqeaey op mouxdnT ‘ySeqreyp Au0TO) ¥eeg PTO ‘¥'N
OGT JO 3juspISag ‘TyjgedIar ‘N TS 10 uos ‘sIees

6T Inoge pede ‘Tusedidy Jewny oIoUSTY ‘T
CAETTET WIMEINT i 20a

¥0d NOTIVOITd4Y BN 40 IMO4dNe NI IIAVA LAY

| *SA

8I8Y30 » YSUTS BIpUBY TP

*IS6T JO TE0S*Oy UOTITI®d 4Tap

*286T .19

"Of UYCRH'D

“MONYIDAT HDNZG MOMSIONT

Q¥ gYHY TIV IV ZENIVOIQAL 40 I¥N00 HOTH &

T

*sgeylo pue
sd°n ‘Teapusn Je)SEUY S04

g i D g

T NOH THL NI



* Bl

- £q W 03 peuTeidxs PUE 110 peed ue By SeYy UoTyM

ITABDTIJE STU} JO S3Usjucy oyj Spu?qs;epdn ey 1eyl

e
T

JUsuodep oyy SuTuTWexs Aq JTeSLw PeIISTIRS sAey T /MJ fotiogg MOHTN

ngg \sv }iﬂcq qg'i*ﬂ

?y'mﬂw,‘)% &’;‘?M) _-J.ﬁ‘!- ~—

o OUxo Ty ‘QJHOOQE?H“BQEOOApV
BlleUg *q Ta8 £q PeTITAUEPT ST oyn ‘jueucdep

g YU, 135 1 /e

18 38°€°9Z UG em oJoJeq pauJT;ge AT uwet og

BIYD QWAY | S

®ooues odd Lu

UT poudTs sey oyn jueucdep s8uyy AJTIuePT T

&8°E°9g qELva
LNEN OdEq MONIIDNT

M,qm{»\ WS- M“\’ﬁi
°pop ew dTey 05 ‘peTesouco uesq Sey TeTseyem SuTYOU o y
pUe eSTeJ ST 1T IO q&edvom *o8peTMOUY UMO Au G) ' -
NI} BT JTABPLIJE STY} JO £ O) T S3jUsjuco eyy By} .
£3T3380 Lqedsy op pewey pAGge jusuodep eyy ‘7
THOTIVO IR TEEA

*Z861 € 92 AEIvVa
LNENOJEA MON3D 0T

Inpoetht LAty uarF) B
v ~ *TeuISTI0 oy} Jo Ad0d PBTALSOTO A
|BNnI) € ST JeTTed WIISIUT JBYINI J0J uo;qEOITddg
3utAuedwoooe U} ©f T-B.MXBUUY BY3 3BT . (@
) | A




%]-"

IN THE HON'BLE HIGH COURT OF JUDICATURE AT ATTLAHABAD

et

) - ' LUCKNOW BENGH LUCKNOW,

CIVIL. MIGC. APELN, ¥O. () 1981,
- in o

Writ Petition No 3091 of 1981,

Jitendra Singh and others,..ss.....Petitioners.

L eyy -
The F¥t Mester Genersl UeP.Lucknow and others;

o. o‘o .Opp-'pax't i@SQ

The above named dpblicant. respectfully submit

as under, . ] o (
1= That. on the last date of hearing this Hon'ble Court

-~ was ﬁleased ﬁo allow the,&pplicant:petiﬁiopers two weeks

time to file supplementery effidavit,

. |

P That es direeted by the Hon'ble Court the
applicaﬁ%nwes prepared within the.time ellowed but the
same could not filed as the case did not xmml reach on

last date of hearing,

B Thet due to inadventance the same escaped the
- attention of the x=kkk clerkc%@ the counsel for the
applicant and the seme could not be filed in the office

of this Hon'ble Court ,



/
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4= Thet the delay cauced in filing the affidavit

is bonafide and as such it is necessery in the interest

~of of justice thst this Hon'ble Court be plesced to

condone the dehey and accept the affidavir filed herewith

on record{

Wherefore it is mostrexpectfully prayed that khex

in the circumstences stoted sbove it is in the interest

of justice that the Hon'tle Gourt be pleased 4o condone

the delay.w Fhncp b Bumg

It is further Prayed that the stay application

may kindly be listed for hearing,zmxzzxksm

€ M A o
{ S.M.K.Chaudhary )"
Advocate
Dated,Iucknows Coungel for the petitioner,

Novel!™d - 1981,
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In the Hon'ble High Court of Jiidicature at Allahkebad
- Lueknow Beach,Lucknsw,

SUPPLEMENTARY AFFIDAVIT
IN :
Civil HMisc. Appln.No, of 1081,
inre
Writ Petitien No, 3091 af 1981,

1 / 62, 17/ '-: d?: Jit@dra Simgh aﬁd cherSo ssere s . e P e'bi‘hienel‘ Se

‘3’.'“'”‘.“\'1’1'*'8’_“3; ';“?' o ~versis-

| ‘3“’ ‘i‘he Pest Master Gemeral U.,P.Lucknew and amt.her..f)pp—parues.
s | I, Kishere Kumar Tripathi aged sbout 19 years, son
N ‘of Sri R.N,Tripathi Resident of 150 N.R.01d Sick Coleny

Charbagh Lucknsw the deporent do heréy sslemnly affim
as wnder = : '

1= That the depement is the petitioner im the zbove
writ petition and is well converssnt with the facts
dedpse@, hereinafter, ’

2~ That fer making requler seleeti@‘n on the pest ef

clerks m. the Pest snd Telegrsph Departmeat. a writtea

" examnatmn held on 5,7.81.

3» That the precedure for selectimn was prescribed,
while the petitioner came o knew through Hupleyment
Exchange and obtained the form, where his nane was

} , - registered, The ferm contained the instructiens, a Copy
of which is being attached herewith as Amnexure I te this
affidavit,

4 That as the petitioners pessessed all requisite
qualifications preseribed in the form, he st.tea the
forms like other eandidates with all mecessary requiremenis

%;\WJW!%%E‘ ' and fermalities,




5

. . b,
o | -2- , <
5~  That after the filimg of the writ petition and having
appeared in the written examination the petitioners came te
kmow that esll letters te petitieners were net issued for
the reasons that names send by the employmenl excheange
contained in 2nd list, where of such persons who perhaps
were in excess than the number of forms sent by Post Master
i General, U.P.Circle, Lucknow,The peiitieners ngme probsbly
contained in the 2nd list,
6 That the petitiomer further asserts that ferms were
obtained from the employment exchange and even if it be
assumed without admitting that ferms, which were submitted
by the petitiomers were in excess of the number ef fems
issued by the Haployment Exchange, the refusal ‘og send call
letters on that basis is illegal and against the principles
of natural justice as well as sgainst the instructiens 2.

P—5s 3tz fiok
issued by G.0,27/2/1974-Karmik~2 dated 14,10,1980. A3 gt

‘ copy of which is being attached herewith as Anmexure No I
te this affidavit.

, T m That the refusal to call the petitioners was arbr-

trory and malafide and sgainst the principles laid dowm im

Article 16 of the Censtitution of lndia. ;

8~ That the petitioners c@mpl\'ed with sll the qualiﬁeé

| ations and submitted all requrisite documents as contained

\b in Annexure I te this affidavit and as such there was »e
legal justification for oppesite party mo. 1 not te issue
esall letters to the petitioners and to others who were —~—
similarly situated.
Om That it is a;se-necessar'y to mention here that 0.P.
No.l had issued 550 forms, out of which 488 Ferms duly
filed were received but tetal capdidates who sppeared in

' the examination were about 176.0ut ef 176 candidates emly

A SuXy Gfixwx A NEN

M3 ST fal‘o
IR G Ty

_\‘



76 have only successfully qualified for the sald posts of
clerks, still 79 candidates are te be selected by the

epposite party no, 1.

10w That in case the pet:.mo:aers resul‘b are net decle-
ed they would suffer jom irrefergble lo 88 wh:.ch caa not

T be compensated in terms of money,

Dated,Liucknows:

14,9,1981, | {
Vs Ta‘a\\%‘i‘ RT3 ;\F

I, the gbove named deponent do hereby verify

that the contents of paras 1 te 10 of the affidavit are
\ S true to my ovn knowledge and nothing material has been

?’ " comcealed, So help me God,
Dated,Luckrew:
| | 14,9,1981, PN
} E ' o o VT °‘)§Si x‘ o
' ' . DEPO‘I

I identify the deffonent whe has i:.@ed before me,

4 - - | ., Advecate,ls M

S@lanly affirmmed before me on !‘L- )‘,8 |
at 9-5% a.n./ ¥ o jeiben? w("TW
the deponent who is idemtified hy Sri S V
Clerk to Shri S.M.K.Chaudhary,Advecate

High Court Allshsbad,
I have satisfied myself by examining the deponent
that he mmderstends the contents of this affidavit whlch

has been reaél out and explainedby me. Z YA

Py <X
/?fh 3 a2 mwm&@ 7 «-8(
igh Conrt Allahabag) ‘
Lucknow Bench,

""4’,%/?/ Er—

mﬁ?ﬁml_ﬁ.w palan L TN 1:‘,/
lmnusm‘ :




,‘ | | ' ?g . .
. INTHE COURT OF_ N \\uﬁfnm’ “\T‘\Kflﬁ.\-( GM’ \L Qe
| Qw—-————%’\« NI YN

:B \?V-SL-V\(S\S/‘\’ %W»{\,\ r\/Q_____gpehcant—-/Appehcant
‘ Pl\alﬁﬂ‘lﬁc/omplam tant
f

4

VERSUS

[ ~ '

‘- Qﬂ\%\ V\uﬁb‘@—» C;@V’\&\(Qx M\e/\mﬂ/
A Defendent/Oppo arty

Respondent/Accused

Originel-Suit—
AN Q T\ Civit-Gase 5O Q\\ o @kws{\

dﬁ"’ Fixed for,...,......'.».f ....... eevennes . v lé -
- ’ Case -
n' the above mentioned.......\& Q I appear for theQQN&\ E’émc)\ 9
N _ Appeal
having been instructed by.. . R e e 10 @ppeal
:' 7 and plead onhls .................. o \\C‘\Q—sz—m .behalf ~ -
\ ‘ their :

LUCKNOW b | Q o
Dated 2.5::.M:..19 X\ | .. Countel for..R.:! \\Q* a.df
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In the Hon'ble High Court of Judicature at AWlahabad,
(Luckrou Bench) Lucknou, ' . B

o Civil mlSC Appln.no. = {{) of 1982
'L{I _ Fost Nast;r General and others .esApplicants.
’ In re‘v | ‘
Writ Petition no. 3091 of 1981
: 6~Lﬁ | Sri Jitenara Singh and Dﬁhers _ eeesPetitioners
jziz:///, o | V" ~ Versus
€?ﬂ$ , .Post Méster Generalxénd others ..,.Dpp.Parties:

A ppl‘Catlon for condonatlon of delay
in Flllng the countcr affidavit

s
*

The applicants abovenamed most respectfully begs to

state as under$

1.That the counter affidavit could not be

filed within the prescribed tige alloued by this Hon'ble

nurL in vl ﬁﬁ ék@ AQCL %13% aP{@r e receipt of the

Ajtd;}"*' ‘ arawise co
wg q}?&i\;»g | P mments the draft Counter affidavit was prepare

@3&% ‘ by the counsel and were sent through the deuonent to the
! _

Ministry of law for being vetted.'

2.That the duly vetted draft counter affidavi
was handed over to the counsel for the applicants on

> 5.3.1982.

"SSPIVEV ‘ 3.That the counter affidavit was finally
.// &;L} -’ prepared and has been sworn and is being filed herewith
\ g;ﬁ : ‘without any further loss of time.

/
R . e [ . AT L L b, P T T M /
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Uherefore, it is most respectfully prayed that”
this Hon'ble Court may be graciously pleased to condone the
delay in filing the counter affidavit and the #same 1s

liable to be takenon record,

Lucknouw

March )47, 1982 . Counsel for the applicants
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Sz.tting at };ucknow ol

(\ﬁl\y\ No 52%”%57/

Wm.t l?e'blta.on No., —— of 1981

* Application far interim reljef

!

In re 3
Jitendra gingh & otherg : Peti'bione;'sgl
E @ Versus
Post Master General VMcknow ' Opposi te Pariﬁeg.;

The Petitioners above named mag respectfully sho woth

- Mat for the facts and ressons stateq i the Writ
Potition and the affidavit it is expedient that the Qupel
Party noel may be direoted to alloy the petitioners to

8ppoar in Written exeminationf or clerks (SBCO) it ten

xamination schedule to be held on 5.7419814

It is therefare, prayed t hatt he OppositeParty

noel may be:directed to d low the petit’ioners to appe o " in
the Written examination far clerks ( SBCO) shheduk dtob e

held on 59}79_}1_98"1.,- %%w

 Dated 247481 Counsel for the Potitiohers,

_‘w/‘/’\

kY




| VB WONYBLE HLGH COURT OF JUDICATVRE 4% ALLAKBAD

SITIING AT LUCKNOS ,
HRIT PETITION WO. = oF 1681 ﬁ |

_'3., ﬂmm gingh agea about 3 s yoors ) sons of 5r4
& &haﬂmﬁra Singh aged ﬁ’ﬁguﬁ 23 yesrs ) ) Qmmm mngix

mmgm of mﬁm, wenaaxa Mymagm' Febs Neka Bindola,

'f'-,"nmm Kunar Zendon sged abw% 24 years son of srd
G;K'Tméfm reoldent of %@E&ma Hmﬁﬂra, FaSe Eaa@atgm; ’

| mcmw
4o Kishore Runar Teipathl eged about 1 yeurs eon of
~ srd Revindra Hath Zripathl resident of 1601, BeBy014
Siekline fks%ﬂm @mbn&h, &S@ _Wamwy\ r;' &mﬁmm

. Be Lal Banadur Singh nged sbout "RA years, son of gri
Bindra G Singh, tesident of 288/12, myma@w, sord
. yahioganiy E‘.Sm %aka mﬁaia, Lucknows

.e i?‘tﬁ%lﬂfmﬁg
, Versus |
1. Pw%»ﬂémtai mﬁrﬁ;ﬁm@- 'm;@, %uﬁ!érwwimm |
2¢ Waion of Iéla through the Secretary Ministry of Comnte
nications ﬁm@hw maﬁm mesr Fatel Bmvm, Nmsﬂ Eﬁlﬁim
110 ml» .ii‘i!“ . s e @?Pc?%ﬁ&ﬁg |

The Hontble Chief %stm m “the wm mmpmm: Judges
of .the Alishabad Iiigh %n‘r% (me’kmw Emneh} iaunmw. |

m mwﬁmmm mm nmﬁ fzmt meymnmlw ammﬁmu
- : mwai




e au 0@ »@'mri 1980 one aunéraalgné "&efﬁ padks of
| élarks (-&BﬁQ | }) were creatod ;&Jn ‘h%zs» Ec’aa’h* & @éi_e*grapn Liop mﬁm nt
’m Thter ,&mﬁem mnmm ¥ &uokmaw@m mcruitmm‘mf the
o9id pas‘dﬂ ha s hﬂwa &wi{i@d ”lm bﬁ m@w w Q;}pw mx‘ﬁy nm e
T Thet the m&@a{m mles :F or mcmi &mm mz-imlate |
g “%ha‘t‘tm e&mms‘tesuﬁil bo aizﬁaine&?_ “bhz*@ugh .‘ﬁhé vEmblayﬂé ut ‘
& mchatge s sna they mll be mlec‘&ed c-n %w mis af

- Written oxaminations The emnabiqnal g;uél;ifieaﬁtim :ﬁ?mezﬁ-

Tor the sid poste wes High School s

€

3%  That in omwer to fulfil tie sbove vEcencies »*!;b@' 0@9@31‘5@@
Farty tos? on 1547480 gent commaicationt o rw‘&w ‘w.xz.ng

aud Buplogjmout, Teks iucknow for sending nomes of candil ates

eligible Lor ihe aforcmsid posiss

4 Tt ,t*m mnes of ‘i:i’x'e_ zﬁai;iﬁienar.s were amv &omﬁré@d.

by the employment axghengw:: 0 the {}gpoi’ ‘z*“&y m:M %m% the s@id

0«?« 3 4d .m‘é ;E.ssa,{e\ c&ll_,wﬁ@_m %o vhe Fetit] sonery i’w 1&1{*!3

- no digoretion was remervede

‘ 5t ';}mt the Tetilioners wef@ reg ;E;a%ém@ Mtn “&m? E‘zxﬁ:@,‘aﬁ%ém
I:mhgme, Imoknow and &uli.;.l ail %e mqaimmerw 'irm ‘ |
appgmﬂa.ng in the ammma Lot gciﬂénl@a m 43 h@i‘ﬁ iy ‘5%?&8‘4
"ﬁiwuglz the names of the I‘ﬁhuiamm V@Zif’@ *f’c @%zﬂm on or about

‘Mnﬁa@ﬁ by wirecter Teeining & & Eﬂglogmmm o ?Eﬁ% Tko syet the

| Cyposite Farty noe«l 4id ﬁO’h issue e&n la‘bw?;:é %a Umm‘-“cm é‘-ﬁa

writton exsmination dus o be held on 57 Bl e ~ .
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 Taatthe @eutx@neﬂ are qmwm for the sbove.

. without eny resson &mg allowed certsin other 'mrmn‘
. ot the sim

. but the e@m pww ﬁ%@. 1'neking dieerimination

3 u

'maﬁ %%'w @al:i, letteﬂ to 80 ﬁm’ amdiﬂam for

wm‘iﬁg m ‘&he wz‘ittm mmﬁm&ﬁm have

| '.&sswﬁ but *&m eaill lﬁttem to the pat;itiamm |
. have not wﬁ m ﬁmmﬁ. |

Thist when the oall %t%ﬁs to the ;aeﬁtﬂﬁﬂam weroe
- pot issupd, they %Imn. enguired inthe offien of the
oppe party Nosd wherein it was revesled that the

. ope party Nos 1 hag Dot sliowed them %o sppest

in the written @xmimﬁicﬁ end no eall lebters shell
e mm to themp ‘

'mt ﬁmwm the ,gmmme re slso contavted the

‘hoe elearly Mmﬂ o sllow the pmm@nm »
amaf-fszi the sald exantnation, ’

p oots and fulfii all the requirements for apwarm(
in the written examination but the opps perty nos 1

‘«ﬁ»lm ﬁmfieaﬁmﬂ mﬁ @aﬁﬁgayjy o #ppes
;m the gaid examination snd has ratused i‘c iiow
the pa%:ﬁimera o apresr m the ma examna%mn

eamﬁag grave maw%me ‘b@ ﬁmm

That tﬁ:m nanks @f the petitionecrs were sent to
'épm sar%sf Roe 3 by Mz’m&w Training wd Baploy»
ment; UsP.y Luckoow m & proper m& jegal gunner
| @m@m @ezx@i@aﬁm % sppeer in the & . w egg
tione, ﬁ'&m pmp@m venus af wxmﬁnaﬁiﬂa e Rar
 Bhiksha &3mm, @aiaai*baah, makmm

ﬁhai: @memg fbm g&tﬁ;ﬁﬁﬁ!ﬁ'& to @ypﬂw in t
tizms is the &e@rma%mn of the&?

 yslusble rights provided by the Gonstitution ,e;
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114 8

Indis smd in ease if .pe potiti.ners ave md
sllowed %9 sppesr ina tie w ritten exsmimiion they
will eross age limits md anni suffer m irye~
perable less sad injwry.

That 2 eospetition of the sinllar status was il

in the Fostal depwrtasat where vl Mmik Chand mad
others wre not eslled Jor sppowriag in the wittea
exsmination who £1l-d a wit petition No, 108 of
1981 henik Chmdra md others versus iost Naster
Gemeral md others iu the koa'ble kigh Gowrs ot ot
Lusknow whieb has deen adaitied for hesring su

She petitioners of th2 sbove wril petitian were
alloved %o spiear in She witthem exomindion bW the
order dated 16,3,8) md they sppeared Ia She AEsmie
astisn seenrdingly,

That being aggrieved by the orders of op;e pwrly
No, 1 M}Y(‘ﬂl ic:@ of a writ in the Ratwe of
smdenus, the petitioners heavimg no ether olﬂa!-
sleus, adequate md alternate remsdy beg %0 prefer

this ¥rit retition on th following ssengst other:

CEioNNL3

(1) Decawse the recrultamt is agsinet the rel-vams

rules since no advertisemsnt hes doen nade in
lsefding newspape:rs, inviting spplisatisas for the
sOve posta,

(14) Seenuse the resru.tasat alse suffers froxlegal

Infiradty sinee 63 more smdidates were svailabdle
fyon Baployxent Exehmmges dut they have not deen
ealled for witten exssinstion,

(111) ieesuse the refusal Iy opyy party Mo, 1 W Loewm

osebe
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T LT HOROELE MIGE 0DUIT OF JURiCAREE7
B1.2IRA BT LUCKHDY |
| URIT PERETLON 50,  OF 1981

Jitendrn fingls wid OTREPS 4o . eesPoilioners,

)\Q " fost Naster @M‘ak 47 9 Qﬁ@m mimm & atﬁr&m

' ﬁtaﬁ?ﬁi?ﬁ?tiﬂﬂg B

- J‘(-mlwrﬂ- ' A | | ' o
1y Beicegh Eomsy ﬂ?rigmmi, @gm atoat \9 F@W% #OR

M frd %mmnm ﬁﬁw Tripathi recidont of J50L UsBe 018
tiek Line &Mmy %@ﬁa@h‘ F,?@*Ww " J, Emwmw tha tkpﬁwm
o heraty w&@mm aﬁfim ad atove m:; oath e mder 4.

i¢ Shat %ﬁ“« ﬂwwmz is e petitioner in the &%@W wiﬁ
Potitlon and &5 weli CONTEP it mti: the f*m% &ewmﬂ
. M&‘é’mﬁ‘fﬁﬁi‘i :

Re Thit pors 1 to 12 of the Grit Petition ave
o knowledge. :

trie to my

&mmﬁg, duteds

nel
22 ‘:Tu 0 199 Laponent.

_ 3:, the &kmw» naved deyoneat do herely verlfy that tho
am%mta of pores 1 @ it of tm above 8 445 ifazmmﬁ ure
trwe o i@” oW mgwhégﬁa that oo pert of 1% e iﬁzw ond
athing materinl has beea concesled, so help we Cod,

mmmm :

1 jAmntity the deponeat 4o hup signed before oe.
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VY & 1IN THE HON'BLE HIGE COURI OF JUDICATURE AT ALLARABAD
‘ .’h’; : o NS
Ay R ,3

T, R g

- LUckiow_BENCEH, LUCKNOW, [

: Ec.m. AN, To. @é OF 1982.

In re:

WRIT PETITION N0, 3091/81.

PO W SR
PN

JITENDRA SINGH & OTHERS. : cessscce . PETITIONERS.
Versus

1, POST MASTER GENERAL, UsP. CIRCLE,
LUCKNOW - 226 001.

i B | 2. TUNION OF IWDIA THROUGH THE

> e : ' SECRET/RY, MINISIRY OF COMMUNICATIONS,

SANCHMAR BHAVAN, SMRD/R PAIEL BHATAN, ,

NEW DELHI - 110 001. OPPOSITE PARTIES.

APPLICATION FOR AMENDMENTS.

\,\ _ The applicant above nemed begs to state as under :-
o 1. That the abore Writ petition wes filed by the petitioner

in this HontbleCourt on 3.7-1981 when the following interim

orders were passed by Hon'ble Mr. Justice S.C. Mathur :

/\_,{ /(p/L nligt elong with the writ petition, Meamshile the

opposite parti es shall allow the petitioner to appeer

in the exemination scheduled to be held on 5=«7-81. The

result of the petitioners shall not be declared till

futher orders of the Courb, A copy of the order shall

Lot

‘ 6 produced by {h, petitioner b the
( | Copy shay) be 5ugq 1, relevant mhori '

' W mg ﬁé“fiongr i

\‘ Wo’/’

[




2.
3.
/i€§*
,g . 4.
B L]
Ik rl
6.
7.

v

Thet in compiiance of the afore-said interim order the
opposite partiss permitied the petitioners to appear in

the competitive examina‘bioh. |

Thgt on 29-8-1981 thé opposi te party ﬁo.l vide the Aﬁnexure
No.l to the Applicstion for the further interi.m relief filed
in thié" H;:n'ble Court declared the results of selected

coandidetes in order of merit. The seleoted candidates have

Joined their poéts.' There are still about 45 vacancies in the

‘posts of Lower Division Clerks of Sevings Banks Comtrol

Orgenisation which heve not been filed by the opposite perties.
That_ the petitioner's results were not declared by the opposite
perties as there was such direction from this Hon'ble Court in
the above mentioned: order that the resuits shall mot be deolared
£411 further orders of this Court. ‘
That the petitioners in thélr Writ petition prayed for amongst
other reliefs & writ for mandemus for directing the opposite
partiés to ellow the petitioners to eppear in fhe exemination.
There v;;s:no prayer for fupther Merdamus for .declarétion of the
results or fof dirécting; the opposite parties to appoint the
petitioners on the posts _on.the basis of thdr results,
That the petitionefs have apéeared in the exemination and they
hope on the basis of their performance fhat they would be
successful and come in the selection .on the basis of their merit.
That after Para 11 of the Writ petition the following peragraph
11(a) may be added :~
" That the petitioners in compliance of this Hon'ble Court's

orders dated 3-7-1581 were permitted to appear in the

c:ompetitive examihation held on ‘5-7'-1981 in which they

heve every hope that on the basis of‘theirlpgrformance

they ought to be seleoted as candidates entitled to be

ceees/3



appointed on the basis of thd r merit to the posts
of Lower DiviSioh Clerks in\%he‘Saving Baﬁks control'f_ :
Organisation. There is no othe; legal‘impédemént in
their being.appointéd if on the basis bf théir'fesuit
it is founﬁ that they have come in the merit list."
8. - That in the circumstences the peti£;oners pfayathat\thé“following
amendments‘may be incorporated in the»prayer colimn paraA(a)
efter adding the following at end of the para :- o
" and be further pleased that the reéuh:s of the
. pebitioners of the competitive exemination held
A ~ on 5-7-1981 be declered end if they ere successful,
’ | ‘ ; - ‘4. opposite pafties‘ﬁqy'be directed to appéint the |
o petitioners on th.e..ﬁasis of ﬁe;it end adjust them
in-theflisﬁ4a1ready-déclared as fef-Annexure 1 to
' the applicetion for imterim relief." h
AWI:{EREFORE, it is respectfully prayed that this Hon'ble Court
_ may be piéased to péés an order allowing thé‘petitioners to incorporate -

the amendments §ought in this spplication in the interest of justice.

(QQ%Q(
,

LUCKIOW S ' ADVYCATE |
DATED  ..¢r%1982. COUNSEL FOR THE PETITIONERS

N
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IN THE HON'BLE HIGH COUL{T OF JUDICATURE AT ALLAHABAD

_ + LUCKNOW BENCH, LUCKIOW.

© . C.M. An. MO | OF 1982.

WRII PETITION W0y 30917/81.

Jitendra Singh & Others. | eeee Petitioners.
Versus

Post Master General, U.P. & Others. e Opposite Parties.

N

MFFIDAVIT IN SUPPORT OF THE APPLICATION FOR MNDNENTS.

1, Kishore Kumer Tripathi, aged sbout 1Y years, son of:

sri K. Tripathi, resident of 150, 'N.R. 01d Sick Colony, Oherbegh,
4 Luckhow do hereby solemnly affirm as under - |
A 1. That the deponent is the petltloner No.4 in the gbove noted -
| case and as such is fully conversant‘w1th the faots of the
case. _
Thet the conténts of perasl to 8 of the accompanmying -
application fbr further émendments ere true to my own

knowledge. . : (‘ :
: ¥hg&ua«2 Kunov Tivieed

Lucknow - DEFONENT.
Dated |9 April,1982.

¢

oontd....2



- L ' - 2 =

VERIFICATION

I, the deponent above nemed do hereby certify that the
contents 1dd & of this effidevit are true o my own knowledge.
No pert of it is felse end nothing meterial has been concealed,

s0 help me God.
ki £ hove Rt Tivertin

/?’ © . Dated [n_April,1982,

I identifythe depunent who has signed in my presence.

(el m

ADVAC ATE.

}

Solemnly affirmed before me on (’}/\4 91_, at
0/ ZO A [Belieby Sri Kishore Kumer Tripethi, the

B deponent who is identified by Shri E /}7//
”? Advocete, High Court, Luckaow.
I heve satisfied myself by exemining the depument that
he und.erstands the contents of this affidavit which has been read
splbe o \eg\t and explained to him by me.

» i @i
g7 A
Foe, - Hligh( ourt, A“

Lucknow !




"of the Court of o Qil!ﬁ%
arlslng out of order
>-“tuut:nmn—~ ,

transferred by

Writ Petltlon No. 302 . -

‘?—1*u~wn>%———~—-ﬂay of __ , .'. 1939,

IN THE CENTRAL AU’IINISTRATI\IE TRIBUNAL
- ALLAHABAD BENCH
' 73-A Thornhill-Road, Anahabad-.m 001

No.CAT/Alld/Jud/ 2(@323,7&@3@ the 2 ‘“«i\.

A
\

-

R AO&b(T)lfﬁ
vy APPLICANT'S

VERSUS

) ;zee.’;'i- i S =Y L:L.Mul | : .RESPONDENT'S

To | | |
e shrd Hom Lbdeﬁ Lal ahuhla, savocst, Lusknow
v:dgh court Lucknow, o L
w . ‘-f’*“ﬁ‘ cae ¥ f," I"'-i” :"’hp‘
P ghr i Ashish N.,ilzvcda, LGV u,_LuLmha4 JAoh Gourt
' &bhﬂcw. : . S o

wharaas tha marglnally noted cases has been
__Under znxtxan the
provision of the Adminlstrativa Tribunal Act XIII of 1985 and
registered in-this Trlbunal as’ above,

of 198

1,. - gy - . .
uhearlng of the mattaréﬁ“C ““T'\4“‘}‘>-
If no appearance is made ‘

dated _
passed by i in

on your behalf by ypur some

‘one duly authorised- to Aqt'ahd‘ :

plead on your behalf

the matter will be heard and décided in_your,absenaa.

© Given under my hand gaal of the Trlbunal this iiiéd '

dinesh[" '

ﬁp‘m'v REGISTRAR -



\t\o . IN THE CE‘\'TRﬂ_ A III\.ISTRATI\/E TRlBUNAL,ALLAH/—\BA"‘ '

PIRCUIT BONCH,LUCKNOL o g Bhawan ;,0r pJResidency

Lucknow = , :
Moo M /LKO/ Jua/Ce/ . ,;’  Datec the § ——w- -f-q-—--—-w—— *

‘rarm : 7&2{ 7
- ‘:Ye {'axmlaa &mg/

AFFLIZL T,

\Il"“"' S

'/‘Wﬂ\ g/ L/“Y’"é% - RESPONDENT'g

]4«!&/\0/2,2 [4& WuL 7&2:.}647‘,{& 3/;) KN 7*1:%4%

>7/e ,Z, gz// N R pld $8 elelime. C"ofc’“ﬂj
(szlﬁkﬂ-4e ZJ?A/ 9:> ég J/Juafaéynfut7¢9v7 ‘ j?~42 <>

Whoreas t arolnally rcted cases has been transferred by
/}' “ /k{‘) .- Undcr thc provision aof tne Anmmlstratlvo

Tribunal Act 13 of 1545 apd rorlstLred in this Trlbunal as above,

e Tr‘“unal has flxad date nf
t e i K ’1”8 o The _hoar..mg
of thc mattor. .- ‘

1f e apraaranOf is made

7N your hohal® uv yorD snmo

ong duly authorised tn. Ack

ant plead on your benalf

1

I TUERG 2T O D O 1200 PR p!-‘-i R =1

y

tne mattor will be heand and dccidert in your absznec, -

Clvnn undcr my han“ scal of the- Trlmunal *bls R

[ day nf | 2 1950,

dines@/

gﬂ’,ﬂ

ﬂéﬁpUTY REGISTRAR
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